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INTRODUCTION 

I, the Chauman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf, this Nineteenth Report 
(Fourth Lok Sabha) on the Appmprlation Accounts (Defence Ser- 

VKXS), 1963-66 and Audit Report (Defence Servicxs), 1967. 

2 T h e  Apprcrpriatlvn Accounts (Defence Services), 1965-66, 
together with the hu&t  Report (Dcfcnct~ Services), 1967, was laid 
on the Table of the Houst~ on 25th J u ! ~ .  1967. Paras of the Audlt 
Report (Defence S n n . w s ) .  1967 dralt with in this Report were 
examined by the Vomn~~ttt-e  at thvlr slttmgs held on 17th October, 
1967 (AS). 19:h October, 1967 (FN) ;md 19th October, 1967 ( A N ) .  
The Comm~ttee considtwcl and finnllseci this Report nt their sitting 
held on 21st February. 1968. Mtnutcs of the s~ttings o f  the Corn- 
m i t t a  form Part 11. of the Rcport 

3 A datement s h o w ~ n g  the summary of thc rnnlr~ conclusions/ 
recomrntmdat~ons of thtt Committee 1s appcndcd t o  the Report 
(Appendix 111) For f a c ~ l t t y  of referenw these havv bccn printed 
In thick tt.;w rn the txd!. of the Reptrt 

4 .  The Comrn1ttr.e plactb on record their opprcc~atiun of the ossist- 
ancc rcnckrtd to thvm i n  the examinat~on of thew Accounts bv the 
Comptroller and Auditor (kneral I I !  I n d ~ a .  

5. They ~ v o u l d  also I l k t b  to express their thanks to the ofllwrs of 
t h c  hlin~stn- of Defenctb for the co-operation t4xtc.ndtbd by them in 
sving information to t h e  Comrnittcc. 

M. R.  MASANI, 
Chairman, 

Public Accounts Committea, 

Wot prinred. One cyc ia ty l cd  copy h i d  02 thc Tablc of the Hoasc and Avc copicr 
pluccd in the Parliarncrn Library. 



BUDCmNG, COhTROL OVER EXPENDITURE AND 
GENERAL 

The table below compares the expenditure lnrurred by the D ~ ~ C W I  
Scsvices in the year cndcd March, 1W38, with the amounts auth- 
ed by the Parliament to bc spent durlng the year: - 

V u t d  Chaqcd Total 

(Crcms of r u p )  
.4ut horiscd to hc spent - 

Original , . 921.28 0.21 931~49 
Suppicmentary . 27.78 . .  27.78 

(I'crccntupcs) 
S c t  shonfull ~s perccnt.rgc 1 1 1  -- 

Suppkmcntury provisiun r 9 %  . . 2 2 

Total provision 0. I 61 * 9  0.1 

1.2. The net shortfall of Rs. 0.49 crorc in the voted grants 
made up of- 

( i )  Unutilised provision, totalling Rs. 10.92 crwea, in two 
grants--'Air Force' (Rs. 10.48 crores) and 'Nan-mectivd 
services (Rs. 0 44 wore) ; the authorisatian for the 
diture of thew amounts lapsed at the cnd of the year. 

(i i)  Excess expenditure, adding up to Rs. 10:43 crores, in 
three grants-'Amy' (Rs. 4.82 crores), 'Navy' (Re. 1-39 
crores) and 'Capital Outlay' (B. 4; 28 crorcs) ; this a- 
penditure, over the amounts authorised by the Parbent 
to be spent during the year, requires regularisati~n under 
Article 115 of the ConsWution. 



1.9. (a) Within each pant them was shortfall in respect of same 
~tcmo and excess C X P Q ~ ~ ~ S U Z Q  in rcrpecl of others; therc wt?m parti- 
cularly large vmiatians in the following instances:-- 

Expncl~rurc on procurc- 
m a t  of storm for  Parks 
and Diviwmal \ toikf 
and their maintenance . I; ' 50 10.32 -4-4.82 +SH 

6. i F t d i n v e  on stores .x. . a 3 ' 1 5  2.48 47 -1.4 



In the caw of items 1, 3, 4. 5 ,  9, 11 anti 13 large variat~ons (~cursed 
in thc prtwdmg year also. 

c b )  I11 the following two cases. a total amount of Rsr. 22.85 crorea 
was surrendered on 30th March, 1966, although there was excess 
over the grant In one case (and no amount was, therefore, available 
for surrender), whlle the shortfall in the other was substantially 
le9s: - 

Grant 
'I'otal E x c e s ~ (  + ) I  Amount 
Grant S honall(-) s u m -  

(Rs. crorcrj (its. crorao) d m d  



1.4. All rep* the unutilfsed provision of a. 14*M crores under 
the b a d  Army rellsting to purchase of material for Ordnance F a c b  
rim, the mpreaenbrtfve of the hfnnjstry of Defence stated that the 
origlrtlrl budget estimate of Rs. 74.80 crores was brought down to 
Ris, 52*66 crorm rn the revised mrtimates which was modified to 
lb. M*15 cram in Match, 1966 Tbc witness stated that the reesans 
for the variation of Rs. 14.66 crorc,r was partlv due to the fact that 
h ex-d supplies of n w  matrrialr did not haterialise, and portly 
due to wer-budgeting. Aar a result of thc past cxprience. steps had 
k n  taken to ovoid over-budgeting. 

1.5. The Committee have been informed in a wrltten note tha4 it 
has been decided that the D.G.O.F. should take the following steps 
to improve the standard of budgeting: - 

(i) The DGOF ohould make use of the most up-to-date com- 
pilations of expend~tur~  figures instead of the Agum 
cornptfcd two months prior to the date of estimates 
was being done till then. 

( it)  Budgeting should be bas&, as far as possible an materia- 
lisatjon of supplies and tmnd budgeting should tw? done 
toking into account the aE-)o\-tt factor. 

( i s i )  An tatt~lalpt should br tnilde to nnalyse lndcnts of over 
Ra. 1 1akh each and for this purpose the indwidual Facto- 
r i a  should pay adcquatc. attention t o  the preparation of 
budget estimates furnished by them. 

(iv) The DCOF and Factories should in respect of the indents 
placed by them, keep in tauch with the D W D ' s  organi- 
satinn in the case of orders placed through D C S D  or 
w W  the suppliers in the case of other indents with a view 
to keeping a close watch on pmspects of metmalisatim 
for budget purposes and arrive at a fair estimate of the 
demand for funds. 

1.6. Explaining the reasons for variations in the Budget Estimates 
and the actual expenditure in regard to the expenditure on Air 
Frames and Engines, the representative of the Ministry stated that 
a provision of Ra 48.41 cmm was made in the Budget Estimates 
which was later revised to Rs. 41-44 crores. A provision of Rs. 39-32 
cram was made at the time of modified appropriations in March, 
1m while the actual expenditure under that item turned out to be 
b. 39.63 mores. The provision of Rs. 48- 41 mres dated to certafi 



aircteft which were r q W .  The Coveramsnt took a docialon at: 
tbe time of prepusltian of Budget Qtinnrterr that the Air Foroe 
w d d  pay fw the entim m9terJgJ. deIiwmd to Wrlntrn A i m  
LM. Later on in November lWS, Government d d & d  to chon@ 
the method of papent  and the mount  h e q u i d  to be providect was 
Ra. 4 crores less. The amount of Rs. 39.32 cmm wm arrived rt on 
tbat basis 

1.7. In reply to a question, the witness stated that another reason 
for variation under this sub-head was that a pruviislon of Rs. 86.40 
lakhs was madt* In the Budget for 1965-66 towards payment to Haw- 
kers Siddelcy Limited in respect of thv supplies already received, 
Thew were certain differences with them in regard to  the interpore 
tation of the ciauses in the licence agrecmrnt on pr im of corn- 
ponrnts The. settlement was expcccted to be rtwhed in 1985.66 but 
it was settled only in May, 119166. Therefont the pnwision made in 
the Budget of 1985-66 had remained unutilised. 

1.8. In regard to the unutiiised provision oi RpO. 2-28 mres m h b  
in$ to Aviation Stares, the witness stated that the auppllos to the 
extent of Rs. 2.29 crores from U.K. dld not materialist? due to the 
stoppage of supplies on account of Inda-Pakistan conflict. 

1.9 The Committee had askect fur  a detailed note on the original, 
revised, modified appropriations savi np /excesses in r e w  t of the 
capital works, ( A m y ,  Air Force and Navy) under Grant No, 117 
together with the reasons for variations between the budget estimates 
and actuals. The note hss b n  furnished which inter atia gfm the 
fdlowing position of the total provision and the actual expenditure: 

13. CAPITAL OUTLAY-WORKS 
(In crom of Rupees) 

Original R&d 5Iodificd Actuals Excess $ 
Service Estimates Estimtm Apprns. r *5-66 Savings- 



1. 
tlon 
that 

11 Explsinlng broadly the procedure In rcgard to the pmpara- 
of Budget, the r c p ~ s e n t a t l v ~  of the Mjnistry of Rfencc! s W  
after the amounts undcr the d~fferent h~ads  were sanctioned 

by Parliament, it wera; o p c ~ ~  to G'overnrnmr?, during the course of the 
year to makc reappropriatlon having rcbgard to the progrws of r x- 
pndfturc under thc varrous heads The short-fall or excess brought 
out in the Audtt H t p r t  was with reference to thc origmal ~?stima.tcar 
that ware sant t tond plus the  supplementary provisian which was 
elro obtdned fmm Parllarnmt. The wtnm ,submitted that the 

,cart& method would be to compare the actual expcndlture wlth 
the revifid estimate and the mdtfled appropriation which was done 
in March. Tht data availahlc at thta trmv of prcparat~on vf the 
Budget werc not sufficimt to  mabk meticulous budgeting 

1.12. The Cornm~ttee asked whether, after takrniq mto cansiderp- 
lion all t he  above factors, it would be justifiable to have a variation 
of (*)88'', in the caw of expenditure on purchase of stores for 
Parks and D~visionel Stures and their mamtenance or .-Mi', in the 
case of out lay  a n  lr~dustrial and other organisations undcr Grant 
No. 117---Capital Outlay. The Secretary, Ministry of &fence added 
that i t  wouJd be more realistic to approach the question from the 
point of view of whether the initial Budget mt~mates  based an  factors 
which were known to the Ministry were realistically prepared. It 
was nts",ibk to forecast with any degree of accuracy, the wen& 
which might take place during the course of the year particularly 
when the budget for the year was framed when the actuals for the 
current year were not availabk. 

1.13. He added "I think ultimately the test of bud@ing would 
be whether at the time of revised estimates when the Department 
is able to deal w$th the totality of expenditure and income in a more 
realistic manner it has been reasonably accurate." 

1.14. Explaining the reasons for the variations in the Budget 
Estimates and the actual expenditure the representative of the 
Ministry of Deknce stated that the Budget Estimates for the fob 



1wingyeatwaurnrdcrpncttr;rtlyoasanda h r l f p ~ ~ n s i n r u k u # t ; .  
If  m y  surplus amount was found in the r e v i d  estimates it w w  
rummdtred. Suppimtntary Grants obtained, if them ww a 
short-fall. ExpIainlng further, thc Qcctetan. Ministry d Ddenm 
stated that i t  was not pcrsslble to forecaat many things w)th my 
d m  of accuracy at the timc of prepamtion of the Budget &ti- 
m a t e  The factors such ,w t h r  receipt of stores from abroad, the 
zdjustmunts that it*prrb nrndc after thr close of the. year and the* 
actual pt ogn.tlh~ uf cvpendlture all had an effect on the budget. 

1.13. The Carunittc arc glad to n e b  that the ne4 uhort-fall .I' 
enpcaditurc incurred by tho Ihfepce Srv iee s  in relation to the. 
t o i d  anroornt rruth0ri.d h Y o r l i a m t  in 1lM5-88 worked a t  to r1 
perrtcntwye of an13 0.1. The Cnn~naittct., however, And Lbrt them 
cantinu& to be wide \ariatiorrs betntwn the ~ c t u a l  sxpenditure 
und the budgrt witinrates (original arrd uuppbmentary provUosr) 
undur msne subheads in Grants Nos. 11, 12, 13 and 117. Un&r the 
subhead 'Purchow of Material for Orcinm~rcc Factories in (i)  ladla 
and (ii) abroad except in U K,', there H E I ~  it s a v i t ~  of Rs. 14.648 C ~ O ~ L I S  
tr hich worked out to 21) per ccnt of the total ytoviruion. In the c a m  
sf 'Expenditure or& procrrrclncnt of Stornu for P a r k  and DiviaionaX 

stacks and their tl~rritltc~ncr*' and 'Exptndittirv on Majur Work, 
othcr than Capital Projects', the cxctw expenditure aver the total 
provision wali 88 pet ccnt and 91 per cent rcspoctlvely. 

1.16. In the c a w  of Grant No. 13. there wa5 a saving of 18 per cont 
under the suh-haad 'Expenditure on Airframer and engines evcspt 
in U.K., and 28 per cent on 'Expcodituro! on Aviation Stonr In W.K.'. 
Tbere was m c a s  expenditure to the cxteat af 52 per emt an csm- 
pared ta the total provision under the sub-head 'Expendittuar aa 
Ordnance stores except in U.K.' 

1.17. In Grant No. 117--Capital Outlay, the excars mpahdfttwnr 
MS M per cent and U )  per ccnt -thrcly oa the a o b b d s  'Out- 
lay an Indor,triaI and other O r g d S ~ t i m '  .ad LPhnt nul m#bbry 
for Pact&' ?he Committee agree that, rMlc there might be #ma 
unforeseen circumstances which upset ths estfmataa of expaditare, 
wide vdationr ranging from (--)a per cent on the one dde and 
(-+)OLptrcartan&eohiwlQcrbe&attht slrCimJer cmld be 
rrr#c r d w i c  rrl, Wturr9. Tbo Corritbs Lo+c tbrllt tlw bltJnbtrl~. 
d-ddnbsdtiYsmrrtrsrtrsanathttbsfr- 
& --'% wrd with a gmabr &gree of p-m to 4 

0Ui.w 



1.18. The Mfnirtsy d Deface h v e  eutrm)Uc?d b ~ k r  arpIQU133y( 
4hc llra~tnr fur tbt exames unckr (i) Grant No. 11-Defeon Ser- 
vim, Mcctive Army,  (il) Grant No. 12-Defence ServIcclr, Eflec- 
tivc Navy and (fii) Grant No. 117-Defence Capital Outlay. which 
81P Ilt & ~ d h  I, 

Grant No. 1 I--Defence Sarvices--Effectioe Army 

1.19. The Ministry have stated in their nuk that the excess of 
Rs. 4.82 cmres, under Grant No. 11, which is O'm of the Frnal 
Grant (h. 609 crams) has occurmd mainly undm Sub-Head 'E' due 
t o  largtr mattrialisation of supplies than anticipated at the time of 
anal estimateti framed jn March, 1966, in respect of Ordnance Facto- 
.r ia.  The excess under th15 Head ia Ra. 5.32 crams. Under this 
Subhead a mm of Rs. 18 11 mm was surrendered at the time of 
preparation af Anal estimates mainly due to ( i )  less expenditure 
having been rrnticipated on purchasc of materials for Ordinance 
Factortea (a. 1886 lakhs), due to less materialisation of supplies 
partly attributable to suspension of  supplies by same foreign coun- 
trim and ( i i )  antlcipated Ims cxpcnditure on transpartation charg- 
ea (Rs. 45 lakhs) wi a result of (i)  above. 

1.20. The excess of Rs. ,532 lakhs over the Final Grant relating to 
Sub-hcad 'E' was mainly due to larger expenditure than anticipated 
on Ordnance Factories, due to larger materialisation of mpplws 
(Rs. 401 lakhsj, heavier adjustment than anticipated on account of 
Customs Duty (Rg, 73 lakhs) , Pay and Allowances (Rs. 33 lakhs) 
and miwcUaneous expenditure (Rs. 16 lakhs) and on Military Fartns 
(Rs. 9 Iakha). The  surrender of Rs. 1866 lakhs at  the Final Estimate 
stage in respect of Ordnance Factories w a s  due to a general fall in 
the materialisat ion prospects from original anticipation and also a 
set-back on account of restrictions on supplies from abroad for 
*defence requinmmts and stoppage of shipment from foreign coun- 
lries for about thrm months during the period under review. On 
the other hand there was lam materialhatian of indigenous suppries 
!due to speedier grtxammd. 

1.21. Tt has been stated in the lBnMrf8 note that Ib. 370 lakhs 
wcm incurred mom on d 1 m y  than en.tidplk8 an a a n m t  
of mcwment ad peFgwmra and due to opcrrtiamta It hm a h  
%ma sl r tad that Rs. 271 1.lrbs were s p ~ t  mom than anticipated OPI 
operational works (Ra 1% lakhs) and purthrst of rtftnr (Rs. 146 



hkhs). The Ministry of Defence have suznmed up bttc position as 
foUows: - 

"in a large organsation where provision of funds has to depend 
on a variety of factors, not the 1-t of which up the 
postures of the neighbours and the att~tuder of the 
supplying countries, the budgeting has t o  be WB& upon 
the rnater~al and facts available at the time of pqara-  
tion rrvlew. The revised surrenders were mode on the 
best estlmate p s l b l e  on 30th March, 1966. Thb Min- 
jstry conducts pcridical budget review to minimise 
such varmtmns and to effect timely s u m d - .  If 
desptte 811 these cffonr the e t i r n a t e  hkve slightly gone 
off the  mark, ~t is dur, essentially, to those variables 
whose trrnd it  is not passiblt* to ftrr~cast." 

1.22 In regard to the excess of RR. 133.62 1akh3, under Grant 
No. 12, which is approximately 4.0''; of the F~nnl (irnnt, the Ministry 
of Defence have stated In their note that the excess hm occurred 
rne~nly under sub-Head 'E' (Rs. 112*M lakhs). Thc excess under 
th15 subhead is mainly on Provisions of Wntcrr (Rs .  24:48 lakhs), Uil 
6 Fuel (Rs 30- 26 lakhsl and Customs Duty (Ra. 51.27 lakhs). The 
excess under 'Provisions and Water' and ' 0 1 1  and Fuel' is due to 
increased requirements consequent on the conflict with Pa kiatan. 

1.23. As regards excess expenditure of Rs. 51.27 lakhs m Customs 
Duty. the Ministry's note rntm alia stated:- 

. . . . . . . the procedure regarding the adjustment of Curtoms 
Duty is a lengthy one. This levy is required to be 
sorted out betwewl the Clvil and the Military Authori- 
ties and it takes long for the claims to be Analloed. 
Necessary instructions have been issud to the Embar- 
kation Commandants vide Army Hqra. letter No. A/ 
133iSS,'III/Q Moy Shipping, dated the 25th November, 
1966 that assessment and adjustment of customs duty 
should be made without delay and that a monthly 
return in the matter should be rendered to the Govern- 
ment. 

Tbt Comptroller br Auditor General of India and Ministry of 
Flnenc+ (Department of Revenue) have also been re- 
queuted to issue suitabbe inrtnrctfcw to the various 



1 X  ' h e  Ministry have aim stated in their note, 'The question 
of fmp~~lvcmcntb in thcl pr~paratmn of csttmates is under considere- 
tiaa acp.rrWly:" 

1.a. 7 % ~  Ministry of Defence have stated in thew notc t h a t  the 
crxcerw of b. 427.86 lakhs represcntmg 3.3'( of the Fmal (;rant 111 
mlrpert sf Grant No. 117 is rnamltv under the Sub-Head--Army 
amamling to Rs. 180.29 Iakhs, whlch is parually offset by m a l l  
savings undcr other Sub-Heads The Mmistry h a w  stated t h a t  the 
excms undcr this Sub-Head was due tn r?xc~ss nn Plant and Mach:- 
twry for Ordnnncc Factories. 

1.26. The Ministry h a w  also stated 1x1 t h c ~ r  note "The actuais 
have, howevr*r. t*scc.cdcd the best estimates which could be made in 
March, 1W atxi the grant as a whole has closed with ii net excess 
af Ra. 4- 28 crores agrunst the sanctmned amount of Hs 13Q.55 crores 
which mpresmrts only a 3', increase. As agsunst thu, the savlng 
in the p v i o u s  twcr ycara were of the order uf 16°C (in 1 W 5 )  and 
29:i (in lWll-M)." 

1.27. The Cornmittre also note that a sum of Rs. 674.73 lakhs was 
actually re-approprmted from the Sub-Head-Armv .but the actual 
expenditurn indicated, hwever ,  an excess of Rs. b e 2 9  lakhs. The 
need for streamlining the procedure for speedy adjustment of 
Cuntama Duty to avoid thr possibility of an excess expenditure on 
that a c m t  was stressed by the Committee in Paras I 3 and 1.6 
of theft 19th Report (Third Lok Sabha) . The Ministry have stated 
in thdr action taken no& on the recommendation of the Committee 
mtained in their 18th Report as follows:-- 

uAs regards expenditure ar Customs Ihty, this is bnxlght to 
tcctmnt by ~nterrs of W uijwtrmntg on the ba.sis of 
debits meis& by the AoParmbnts W on the Con- 
tmaer &, Dalenca Accarc~llb coneemxi. Under the 
prerrent system. Imported Defence s tow ue cleared on 
a 'NOTE PASS' System where invoices do not ~ C F Q ~ -  
peay the sSm. It has bctrn ndced that tn case! of 
those stcam dead on the C N a  PllSEST System, there 
fs WdaniMe delay in tbo adjFushnolnt .of Customs- 



Duty. While rneaoures to improve the financial amwunt- 
ing by way of speedy adjustments of Custaaas Dutp 
on Dttfmcl~a stom are under the consideration of the 
Ministy of Finance ( M I )  in consultation with the 
Customs Hrruses. steps h a w  &en taken by this Ministry 
to ensure that there is no nwidablc delay an thdr part 
111 t hty aiijus:rnent of C'rlstcrms Duty, Suitnblc Control 
W. clttcrs In thrs rcgwrd art? being prescr~hcd, Liability 
!'*'-:$ -4 -, f.1": . i i ~ v  kt*t;;)1ng n w ~ t c  of ~!tvonc*t*s rcwivcd for 
bLorv3 c~1wrr.d undcr tht? 'NOTE: PASS' Systenz ham 
L w n  prrwrihei.  This will f m l i t : ~ t t ~  yrrpnration of the 
Btidgct Estisnntt- on Custorm Duty on r~ rntrr.cb realistfa 
basis. 

1.33. 'riw Cornrnrttw illso nclt.t% thrrt C;o\wnrncnt hnvr: issued ha- 
tnirtions in  J u l y  I!Ki for rtbv~t*ws of \)ucigc4 from t~rnt* to time to 
avoid rtwlrrcncc of var~i i t~ons  in t h e  Rudgtbt Est~nantcs and the 
actual expmditure. 

1.29 The Committce would urge on Government the n s c d t y  
for the early conclu&m of measures to improve financial accounting 
in regard to the speedy adjustment of Customs Duty on ddcnce 
stores. The Committee are glad to nuto that the Ministry of Defence 
have taken certain stem to obviate dclag on their part in the adjust- 
ment of Customs Duty. The Cornmitt- would like to watch the 
results of the implementation of the corrective ntcp through futm 
Audit Reports. 

1.30. As regards Grant No. 12-Defenca Services, Effective 
Navy, the Committee hope that the contemphted fmprwamerrts ia ~ preparation of ptbtimeta would be affected w l y .  

131. Subject to the observations made abve, the CommSttsa 
r s c o m m ~ ~ d  that c x e ~  under Grants No. 11-Defcnce Semi-, 
Effective Army, Grant No. lzaafcl~ce Services, Effective Navg 
aad Grant No. 117-Defence Capltal Oatlay may be regularhad by 
M a m c n t  in tho manner p d b a d  in Artkle 113 of the U 
WOPL 



Sub-para (dl)--Non-trertificatton of wedlt for stores in the 
Conaigwes' Iedgcra. 

132, Caws also cmwrrtd an which crcd~ts for storm could not be 
verlficd in the Irrlgr*rs of thc consigncw. T)lc n u m b r  of such vou- 
chem rrrlatin~ trr the pwrtnl. ending 31st March. 1966 as an 30th 
&pttcm\.~'r, 1966 was 18,614 (Army 3,928, Navy 1,448, Azr F ( ~ c  7,796, 
Urdnnnci* E*irctoric.s 5,442). 

1.34. The Committt*e rrr w t  sntisfivd with r h t b  results achieved 
so far in the vcrificntion of the credit for storm in consignee's 
Icdgcrs. Thcy regmt tu note that therc wete as many as 402 vou- 
chers which were outstanding for more than six years and that as 
olt 30th Jutw, l!W, therc wcrc many as 11,118 unlinked vouchers. 
As nun-linking of credits of storas in consigmxs' ledgers migtrt lead 
ta a divemian of storm to unruthoriaed purposes the Committ~ 
ddre'  that ~ ~ i a i  steps sboald be taken b Rdore the n u m k  of 
tWi&cd vouchers so that stores accounts npresant the trat at.ICe 
4 a f h h .  



1.35. In a Command, two contracts were tcrminat~d under mdi- 
tion 55 of the p n c t n l  conditions af the contract after the death UE 
the contractor agamst the advice of the Cantroller of Dcfence 
Amounts 3?1!1 for thp unt3n1shw-i portions two sqrarate contracts 
were mncludd  This cauwd an m t t m  ruprnditure of Rs, l .S l ~ k h s  
to the State. 

1 ' 1:: ! t b l i i y  : { I  a t \ ~ 1 i * : t  1 0 1 ) .  I h t b  w ~ t r i f ~ ~ . ~  statwi thtlt t h ~ r ~ ~ c * m  
t o  I t A  r r l  I 5 i 5 I ' 1  i t .  (:IRUS{* ,% 
ph! rn ! t ( s ( l  thf t t . ~ r r n ! ~ ~  . t i t  1 1 1  , ) (  ' I C *  ( 1 ~ ~ ~ t r * , i ( * l  ; i t  t h *  c o ~ \ i r : ~ ( + t o r ' q  risk 
uh ich  13.;ts tIonc. if t h t b r c b  xv:ls it ( l t b f ; l ; ~ l t  o: i  t h ( *  11at-l of tht! contrnctor. 
In the event of  dr%;lth of n con1 r n c t r r ,  t 1 1 r b  rontr-art ctrulcl be termi- 
nat td  under. c.inuce 55, i f  !ht.rc wtWrt. c * l t h r h r  no lc~afnl roprcscntntive 
or if the work cnuicl no' I r c b  s ; ~ t i $ f i i ~ t o l . ~ l \ . .  compl~tcvl by t h r  l ~ g a l  
reprrst*n:a: !:.r6s I n  f ? - ~ t q  1): 1 ,  , t+ r i (  r ; l y r  , onr* c t f  thc* l t y i i l  reprcwntatfvcs 
\$-as :1 contrac!or. 1 3 : 1 :  t h c h  Chicif F:r~r~lrlc-r~r c;tmrb t o  t h  conclusion 
that the lcgal repr-t.st\ntatrvci would not bcb n h l t b  to c40pt? with the 
work and nccctrding:y ?car-m!r~atcbcl thr* contract r~ntfcr c:lnusr? 55. The 
Chief Engineer had inft,rxnr.tf t h c .  Cl ,ntrr,Ilr*r of Ihbfc+nr*cb Acct,unts~oi 
the proposed drcision to  tl-.:-rni~l:rtr t l . l r .  c o n t r x '  unclrr clal~se 55 of 
t h ~  agrc~mer:!. TFP Ci,yitroiir*r of I%*ft.nc.c. Accounts had hdd this 
was not ;1 fit case for cancc~!lation. Clause 55 could hc* invoked only 
if the legal rcprtz:;erila;:ipr of the ckmased conbractc~r was ready and 
willinr? to carry out thc work hut  the  accqrfing rrfficrtr found it 
impropr  to entrust the work in the public interest. The witness 
stated that this interpretation of the Controller of Defence Accounts 
was not quite m&. 



138. In reply to a q-on, the AdditScmP1 b t a r g ,  MinWy 
Qf D&mc@, stated thaz them wffe two mtrects fw Re. 831 lnthr 
and Ru. 15.51 liaWs. These were given to another contractor for 
camplctfng the wofk and an additional expenditure of Ra. 1.5 Mdm. 
w# i n c u d  for completing the work. - 

1.39. On king  pointed out that the termination of the contract 
had rmulted in an infructuous expenditure of Rs. 1.5 lakhs, the 
k r u f a r y ,  M~nistry of &fence stated that thc discretirrn to terrni- 
nate the contract vested in the accepting o m ~ r  and the considera- 
tion was whrther the  legal rcprcsmtotivc of the contractor could 
actually I ~ I - f o r m  the contract. The Chief Erq,$nwr came to the con- 
clusion that the legal rcprcscntattvc could nnt pcrfnrrn the contract 
and had used his discrctjon. Thc S~rrctax-y, Ministry nf Defence, 
alrja s t n t d ,  "As it h ~ i p p e n d ,  it nwltcd in extra expenditurc of 
Rs, 1.5 IuWls. I th ink  it i:; right in this cwx ,  that. the  C h i d  Engineer 
should hnvp takcn in to  n(.count ths possibility of rxtra cost and if 
he has rlitlsolved the 1t:gal rrpruscntativf. from pwforrnancr of this, 
he should h a w  thought of  incrtxasc in the  extra cxpcntf~turc .  I am 
prcpttrrbd to conccde lt hat point." 

1.40. The Committee regret to note that, in these ca.w, while 
tennin~ting the contrrcta under Clause 55, the Chkf Engin- did 
aot take into account the poiraibility of extra expenditure that might 
rent~lt .  The Camrnlttee hope the Ministry of Defence will take suit- 
rblc step to maurn that such cases do not recur. 

Debit balances in the pay accounts of Other Ranks in the Army- 
para 44, pages 61-62: 

1.41. Payments tcr Other Ranks of the A m y  are made by the 
regimental offieerrs (who hold an imprest for the purpose) in the  
shape of advances of pay against their net monthly entitlements 
which are! determined separately by the Pay Accounts Officers, The 
Pay Accaunts O m ~ r s  maintain an Individual Running Ledger 
Account for each Other Rank The account is credited with pay 
and allowances, etc, due to the individual, and debited with advance 
of pay drawn by him and regular deductions on account of h v i -  
dent Fund, Insurance pmmia, etc. 

1.42. The proportian of the accounts in debit has been on the. 
increase, as shown below, in the last four years; at the end of 



-, 1986, 39 per cent accounts had a debit Manta as qpWt 
1A per cent at the end of August, 1962. 

1.45 Explaining the reasorls for the percentage lncrense in the 
debit balances of Individual Runnlng Letljyr Accounts of Other 
Ranks from 1:4 per cent at thc* c w l  of August, 1962 to 2.9 per cent 
at the end of August. 1966, the Secretary, Ministry of Defence statcd 
that certain advances paid to the J.C.Os and Other Ranks were 
based on allowances which were fluctuating. It was not possible 
to judge very accurately the actual entitlement of the amount 
Therefore, advarms were made on some calculations which might 
not entirely tally with the actual entitlement. The witness sub- 
mitted that about 97 per cent of the accounts had the credit balance 
and the hull& were at the disposal of Government as against debit 
balance in 2.9 per cent of the accounts. The witness did not think 
that this was a feature which needed to be highlighted, though 
he agreed that for purposear of accounting it should be reduced to 
-&he minimum. The bdinistry were considering the question of grant- 



1 4 7 .  O n  its bctln!: pointc*Li rrU: t ' n : ~ t  ( \ S C ~ ~ S S  ; ~ V : ~ I I C C S  were mxie  
inspite of the. fact tha t  tho Pv Avcounts Oficcrs wcrc st.nciinry parti- 
culnrs of ncccwnts 1x1 &.bit to thc  Con~nlnnt f inq  Officer-s to regulate 
furt h r r  advances, tho  Addi:ionaI Swrc~trtn, Ministry of Defence, 
stnttld that h e c a i w  of  the. t iuw-lag that was involvcd in regard to 
rcowpt of d~wirncnt;~tinll and  the scndlnq of  claims to the actual 
unit who midc thc payment, the individual received another 
advnnc~.  

1.48. At the instance of Committee, the Ministry have furnished 
a copy of the instructions issued in August, 1964 to the disbursing 
officers in regard to the elimination of debit balances in the Indivi- 
dual Running M g e r  Accounts. 

1.49 The Committee note that in the instructions issued by the 
A m y  Headquarters on 25th August, 1W. it was specikdy laid 
down that "Disbursing OfYlcers will be personally responsible for 



any bresrh af mkrs regPrduqg payment of advances Officers mak- 
ing irregular issues are liable for disciplinary action, apart fram 
being called upon to make gcwd the amounts, if  m y ,  which may 
prove irrecoverable. Pay Accounts Officers have instrur t ions to 
report selected cascs to officers cnmmantflng unrb or higher autho- 
rities. On receipt of these repx-ts, the authorltv concerned will take 
prompt sctlun to investigate the case thorougl~iy and pain point the 
responsibilrty \ ~ i t h  a vlcw to t a k ~ n g  r:u!tablc discip1irl;iry action." 

1.31 Thc C'trtirmitlw f t r l  that, if i t l l  thc inutruc.liwis issued in 
Augu& 1964, had heen strictly followed nnd action in fnct tnksn 
against the Oflictm who wcte found to lw hnhituully paying advan- 
ces to Othcr Ranks in ctisrcgrrrd of tlmse instructions, tho position 
of debit balaacw would not have t1ctt:rioratcd. The Committee 
would like Covernaaent strictly to onforce these instructions. 

1.52 Thc Cornmittcc would ~Lso likc Government to tuko an ~ l y  
dechion tbt. proposal of granting advances against only the fixod 
itenis of pay and nllotvitnccs and not against othor fluctuating allow- 
ances. 

Misapproprlat~on of rash drawn for pu jp~cn t  to  Othcr Ranks, Para 
45- Pagcs  62-63, 

False i-lcquittanccs from 72 men to had not ac tu l ly  
been paid . . . . 34,040 



1.55 The amounts drawn by the oflItcet during March-August, 
1985, were far in exceaa of the requirements for disbursing pay and 
allowances; one of the 9 requisitions (for Rg. 70,000) was not counter- 
signed by the Station Commander as required by rules. 

1.56 The imprest accounts for March-August, 1965, were no9 
mnt to the Pay Acmunta Ofllcer an the due dates in spite of re- 
mindera by the Sub-Ares Commander issued at the instance of the 
Pay Accounts Officer. 

1.5'1: S u r p r i . ~  verification of cash balances with the imprest 
holder, rcquircd to be cnrrfcd out quarterly, was not done from 
18th November, 1964, to 25th June, 1965. A verification conducted 
on 26th Junc, 1965, did not have the normal element of surprise; a 
fraudulent disbursement entry of Rs. 40,000, madc by the imprest 
holder in the accounts to cover up the shortage, was not detected 
by the verifying omcer, 

1.58. 011 8th August, 1965, the Commander (Engineers) of the 
division visited the unit to enquire into certain complaints of non- 
paymmt to the men of the Company. The imprcst holder confessed 
to him that somc dcflcicncy existed in the cash in his charge; the 
officer was rtmoved from the unit on 12th August, 1965, and placed 
under close arrest on 14th August, 1965. 

1.59 The Courts of Inquiry held in October-November, 1965, 
found that the imprcst holder had been guilty of gross negligence and 
dereliction of duty; 8 omcers and 1 jawan u w c  found to have aided 
the oPRcer through inexperience and a misplaced sense of loyalty, 
Disciplinary action against the officers and the jawan is pending. 

1.60 The Committee pointed out that there was a provision for 
quarterly surprise verification of cash balances with the imprest 
holders and enquired whether such a verification was done in the 
present case. The Secretary, Ministry of Defence stated that in one 
quarter, the inspection was not done in this case. These cases were 
subject to court martial proceedings and the disciplinary p d -  
ings would be considered for any failure on the part of the supenis- 
Ing authorities in the light of those proceedings. In reply to a ques- 
tion, the Committee were informed that the court martial proceed- 
ings had been concluded and the papers were under examination. 



1.61. On being asked about the reasons for the delay of two yeam 
for the court martial proceedings to conclude, the witness stated 
that in such cams, as a Arst step, the court af enquiry was set up. 
Certain points brought out by the court of enquiry were looked into 
which inwitably took time. In the present case, there were two 
courts of inquiry and frequent transfers of the accused officer from 
one station to another during the period in question had also con- 
tributed to certain delays. The imprest holder also had avoided 
submission of imprest accounts to the Pay Accounts Ofticer on due 
dates. Investigation of all these points took some time. The witness 
added "I think, taking into consideration the normal cow= of crimi- 
nal procecr!'np, twa years time upto the Anal stage is nut really very 
much." In reply to a question. the witness stated that in embezzle- 
ment and fraud cases, a detailed investigation was required from 
various documents which had to be colltcttd from various Accounts 
Officers. The Stlcrthtary, Ministry of D c f t w ~  stated "Actually, I 
prUjM3SC to look into this  qucstlon of de la~.s  ;is soon as proccedinf;~ 
COMC to Govcrnmcnt." 

1 ti?. The Cornmlttct> cbncjr\~rtd tvhc.! her any wiling had brcn fixed 
in regard to :hc grant of imprcst money. Thc Additional Secretary, 
Ministry of Defence stated that it wns "not prncticable to fix n ceil- 
ing''. Th imprcst d.cpcndcd on ttw rcquircment of the u n i t  and the 
number of troop:; t1ndr.r an  officer. Any requisition for an imprest 
was generallv countersiqned by the Station Commander. The re- 
quisition was supposcd to be for 7 days rcquiremcnts. On being 
pointed out that the countersignature of the Station Commander 
was not obtained in the prcscmt case, the witncss statcd that  in one 
case the counter s i p i t u r e  was not obtained which also would be 
brought out by the court martial. 

1.63. Asked whether there was any system of periodical internal 
check, the witness statcd that there was quarterly check of all pub- 
lic accounts by the administrative authorities. The normal check 
related to the arithmetical accuracy of the accounts and the physical 
verification of cash balances. 

1.64. With regard to the furnishing of a copy of the findings and 
sentence of the Court Martial against the concerned officer in this 
case, the Ministry have stated in a written note: 

'Tindings and sentence of the GCM regarding the Imprest 
Holder Capt . . . . . . . . . . . . . .have recently been received 
from the lower formatiom with their comments and 
Court of Inquiry proceedings are under scrutiny by Army 
Headquarters." 



I ,@. h regards action against the 9 af&cers and Other Rslnlt who 
were fmnd to have aded the ollker, the Minisby's nate stated that 
tn 6 cam, nmccrs concerned have been awarded Reprimand on 1st 
August, 1960. In 2 cam,  the chargel; have been dropped and in one 
case the p r s o n  concerned has becn warned by the 0fict.r Com- 
manding, 

"Unrler. t h p  cz;ist.ir~l:. inxtructi(~ns the scopp of surprise chcck 
is 1imitc.d 10 vvrifying the c x h  in hand (ilrcltltiing t h e  
c:i+ in billlk) wlf h rtbfcrCncc to the Icdger balance as on 
t h v  dx tc  of  \.cr;fic,nt~on. Scrutin?. of thc entries in t h e  
Cash Hook t ~ y  the offictbr carryinq out surprise chwk 
has  not l m b n  s p ~ v i f i c : ~ l l ~  prcscribcd. Action is in hand 
to ;~mpli fy  the instruct lcms suit :ibly to vnsurc that  sur- 
prise chcclts arc cffcctivc :~nd nchicve t h r  desired object." 

1.68. Thc Cornrni t tce had also askcd the hlinist ry of Dcfcnce to 
inthwtc~ as to wvhy it had t:lkcn more t h a n  2 years to finalise this 
casc. The Ministry hnrc stated the fo?iowing reasons for this de- 
lay: - 

"The casc started in Atigust 1965 and the  reason for the delay 
since then is that it has gone through the following 
stages: 

(i) 1st Court of Inquiry in October, 1965; 
(ii) 2nd Court of Inquiry in November, 1965; 

(iii) Summary of Evidence in July, 1966; 



manding of n Firld Enginrrr Cnn~piiay rniappropriutcd sum of 
Rs. 1.04 Iakhc out of thc irnprcut hrld try him for disburscntcwt of 
pnv nrld a l l o w ~ ~ r c e s  to 0tht.r Ranks it1 hi\  ~ ~ t i i t .  I t  is  a11 thc mom 
rcgrettnhlc that thc officer drew an n n i o u r ~ t  of its. 70,000 on a rcqui- 
sition which wn.; not rvcBrr co~~ntcr-signed by the Stiltion Commander 
a5 rrquircd untlw the rules. 

1.70. The Committct* have no cloiiht t l l i l t ,  hnacti on the finciing~ of 
tbe Court Nartial, suit:rbk? a c t i o t ~  will hc tnkr*lr against ttrc Oflicsr 
Commanding of thc I:icitl khginccr ('impany who misnpproprintcd 
thi5 inrgc nnlwnt  and an?. rjthcr person who might hr found respon- 
sible of aiding and abetting him. 

1.71. The Committee also clt*\irc that the Ministry of ~ c f e n c o  
should make ir case study of this ~nisappropristion so as to dctcnniinc 
whether there was any lacuna in the praccdurr! prcscribcd at vnrious 
stages with a view to p r c s ~ r i b i n ~  

Delay in grant 

1.72. It was 
in 

of pensions-Para 

observed in Audit 

remedial measures. 

46-Pages 63-64. 

tha t  there was considerable delay 

papers of civilians by heads of (a) submission of pension 
offices to the Controller of Defence Accounts (Pensions), 
and 

@) flnalisation of pensions of not only civilians, but also Ser- 
vice personnel, by the Controller. 



1.73. (a) Dew in  tubmirxfon of pension pptpets of &ia% em- 
pbyrer--(i) The pension papen of an employee are required to be 
reat to the ContmUm one year before the d8k of superannuation. 
Nevertheless, out of 1,518 pension claims received during 1W5-66, 
1,178 were received after the employees had retired--805 (53 per cent) 
up to one year, 232 (15 per cent) between 1 to 3 years, and 141 (9  per 
cent) more than 3 years, after retirement. 

(ii) In the case of an employee dying in harness, the pension 
papers are required to be sent to the Controller as soon as possible 
aftcr the event. In fact howcvur, they were generally received long 
after; out of 2.625 pension claims received during 1965-66, 489 (18 per 
ccnt) were r t ~ e i v e d  betwren 6 to 12 months, 948 (37 per  cent) bet- 
ween 1 to 3 years, and 493 (19 per cent) more than 3 years, after the 
death of the c:mployccs. 

(b) D e l q  in fincrliaation of pension claims of civilians emplogtes 
and Service peruonnel-Further, dclay occurred in the det~rmination 
of pension in  the case of not only civilian employees but also Scrvice 
personnel. Of the pension cnscs received by the Controller up to 
March, 1066, 5,062 had not been finally settled up to September, 1966; 
about 50 per ccnt of thcse cltlin~s (1,876 in thc. case of enrolled person- 
nel and over 700 in the case of ciifilians) wcw in respect of deceased 
personnel. 

1.74. Thc following is thc yearwise analysis of the 5,062 outstanding 
cases (011 of which wurc aver 6 months old) : 

A R I I C ~  1:orc-cs Civilians Total 
Perid (all mnks) in -- I'hrfencc* 

Srniccs j Family Services* 
Disability pension 

palsion 

*The break-up of thcse fipres by ( i )  retiring pension and (ii) family 
p s i o n  is not readily available with the Army Headquarters andlor tha 
Cantrollcr Gulcral of Defena Accounts. 



1.75. White the outatanding number represented 9 per cont of 
average number of cases received in a year in the case of Service 
personnel, it was as high as 79 per cent in the case of civilians. In 
b u t  2,/3rd of the cases anticipatorylpro~kional pension had, how- 
ever, been sanctioned; it has been stated that in most of the remaining 
cases grant of such pension is not permissible under the rules. 

1.76. In the case of civilians, the Ministry have stated (February 
19fi7) that (i) all the orders issueci on the subject from time to time 
are being consolidated, and (ii)  instructions h a w  been issued in 
December 1966 to apply orders affecting pensions a£ civilians issued 
by the Ministry of Finance autornsticully to civilians in Defence 
Senlces also. 

1.77. The Committee desired to know the reasons for thc non-sub- 
mission of pension papcrs in tirnc to thtl Accounts ;ttrthorit;cs for 
early finnlisatiori of pension cases. Thtb Stcrctnr'y, Ministry of 
Dcftwx stated tfl'rt the problm was constantly undcnr consideration 
and the Ministry had bccn taklng stcaps to improvc upon tI~cir past 
purformancc. T h t  witness statcxd that most of tht! dlflicultit*~ arose in 
getting papcrs In order in time hcfort* a person rt*tir.c3d from service. 
All the relevant papers coilld not somctimcs be rollt~cted at a time 
because the whole service had to be rcvicwcd. At present, the ins- 
tructions were that pension paywrs should he initiated one year in 
advance of the pcrsvn's rctircn~ent nnd sent to Audit one month be- 
fore the person was due to retire. By the time the pcrson retired 
from service. it should he possible to determine the actual pcnsion- 
ary liabilities of the Government. In reply to a question the Defence 
Secretary stated that "We want to make a change now namely that, 
the pension papers should not merely be initiated but completed one 
year before." Further there shouid bc a periodical check of the pend- 
ing cases and the nature of delays that were involved at the level of 
the supervisory authorities. He admitted that the check was being 
done at present more as a matter. of routine than as a matter of 
serious concern. On being asked whether the pension was paid im- 
mediately after retirement, the witness stated that a provisional pen- 
sion of 75% was paid irnrnediateIy after retirement until the pension 
was determined. Asked what steps had been taken to ensure the 
expeditious disposal of pension cases of Civilians, the witness dated' 
that a pamphlet had been issued in August, 1967 on pension proce- 
dure in which the step to secure expeditious disposal of pension 
cases had been indicated. The pamphlet was a collection of all the- 
steps that had been taken from time to time. The various commu- 
nications mentioned in the pamphlet were issued prior to 1903 when- 
*err! was already accumulation of large outstanding claims. 



1.78. The; Committee pointed out ?hat according to the Audit Re-. 
port In about 2/3rd of the c a m  snticipetary/pravisionai pension had 
been srrnctioned but in most of the remaining cases p n t  of such 
ptrnsion was not permissible under the rules. The witness stated that 
"in the remaining carses, grant of anticipatory pension was not per- 
missible. We are looking into these rules as to  whether any change 
can be h a d e  to cover a larger number of cases." 

1.79. Thc Committee had asked for detailed information about 
the reasons for the  late ~ulmission of pension papers and the mea- 
sures tnkcn/prtspt~scd to  bc taken to ensure that  pension papers were 
completed one. ycur hcfol c r t b t  iremcrr t of t hc employee. N o h  receiv- 
cd from thc  Ministry arc rc?produccd in Appendix ?I. 

1.81). T h ( ~  Comrnittcr arc. also informed that  as on I-11-1967, the 
lnttrst position about the claims for pension which were outstanding 
for r n r w  than 6 months is as follows:---- 

1.81, Thc Committee are greatly disturbed to find from the Audit 
pnnr that, in spite of thv jnstructions of Government that the pc~nsion 
pnpcrs of nn ctuploycc should be sent to the Controller of Ikfeuce 
Awaunts (Penuions) one year hefore the date of superannuation, out 
of 1,518 pension claims of civilian employees received during 1965-66, 
1,178 wclrr received after the cmployee had retired, 805 (53 per cent) 
upto otw ycar, 232 (15 per cent) between 1 to 3 years, anal 141 (9 
per rcnt) more than 3 years after retirement. 

1.82. In the caw of employees dying in barn- while the pendon 
papers arc required to be sent to the Contrdler as ~ m n  as passible 
after the event, out of 2,629 pension claims received during L86566, 
489 (18 V r  cent) Hem received bctwten 6 to 12 months, 958 (37 per 



1.83. Committee note that two of the main reasons for delay 
in pcMion pawn to accounts authorities in time a w  the 
absence of =ntries regarding qualifying service in the servicc docu- 
ments lad delay in the mceipt of 'No Demand Certificate'. Thc Corn 
mittcc note that Covernmcnt propose to take n number of Irleawres 
to eliminate delay on these counts hy prcscrihing that, during the 
last three gears of an individunl's servicc, a concurrent record of the  
pay and other mquisitc particulars should hc maintained by the 
Paying C o n t d l e r  and that all the authorities conrcrncd ~hotrld be 
asked to take stcps to settle at least one yc-ar in ndvnncc nll past 
anears to facilitate the i k w c  of 'No  Ikmrrnd Ccrtificutc.' nut1 to pro- 
scribe an overall time limit nftcr which it wotrlcl hc held that there 
wr;~  no cla iq  outstnncting against the Govcmmrnt ucrvnnt. 

1-84. The C u n ~ m i t t w  Ilopc. t h n t  Govt-rnmcnt will  tnkc an curly 
decision on thcse prcrposiils so that  pcnsion mscs arc procc*wd with 
the utmost expedition to ahvintc nccdit-ss hardship to Go\crnmcnt 
servants who Iravc rctirtd rtf ter rcnctcri~~q long years of f nithful 
service. 

1.86. A r n ~ v  Instructions rcquirt~ t!iat the numhtnr of copies to be 
printed should be rt ,strictd to thr i  h r w t  minimum in the case of 
every publication. However, taking the publications brought out 
during the 4 years ended Dcccmber, 1965, i t  was o).>served that aver 
40 per cent of the copies originally printed still rcmainod in stock 
.on 20th February, 1967, in  the case of 

( i )  7 out of 9 prictd regulations, etc., and 

(ii) 29 (27 pamphlets for training and 2 medical hand books) 
out of 93 unpriced publications. 

1.87. Prima-facie the original print order for these 7 priced, and 
29 unprfced, publications was unduly large. The following are some 



instances where aver 60 per cent of the copfear ari&mUy printed re- 
mained in stock:- 

Number of copies Stock 
S1. Date of receipt for distributian -- as 
NO. Originally In stock p m t a g c  

printed on of copies 
20-2-67 printed 

7. November, 1(3Cjs 3 Jwo 1.903 63 

8. June, . 3 *4@J 2,082 61 

--,--,-..-.-...----..--.-.-.-.-. .- ........... --- ----.-- 

1.88. The 3 priced publications were valued at Rs. 2.21 lakhs; 
figures of expenditure incurred on the 6 unpriced publications are not 
readily available. 

1.89. The Arst mentioned priced pu blication--Qu&m Regulations 
for the Army-was intended to meet the requirements of the Service 
OfTlcers appearing in a promotion examination. I t  was decided in 
November, 1982-a few months after the print order was given in 
May, 196%-to hold the examination: in abeyance; no steps were, 
however, taken to cancel the pmt order. The Ministry have state4 
that steps are being taken to And out whether any copies can be sold 
to officers of the British Army. As regards the other priced publica- 
tions it has k n  stated that many of the units opQrationdy corn- 



mitted were not in a position to take their normal peace station re- 
quirements and the units newly raised have also not been supplied 
with their quota; a review is proposed to be carried out in the near 
future to complete distribution according to scalcs to be formulated. 

1.90. In regard to unpriced publications. the Ministry have stated 
that, at the time of declaration of Emergency in 1962,  stock^ of midny 
pamphlets were low and it was apprchcndrd that  reprinting would 
take considerable time; and therefore issue was made on a reduced 
scale. Action is now under way to issue the publications according 
to prescribed scales. 

1.91. Explaining thc position in regard to t h c  printlng of copies 
of the publications, the Additional Secretary, Ministry of Defence 
stated that the proposals in regard to the printing of the publications 
were serutinised and the number of copies to be printed were deter- 
mined by the Screening Committee. It was possible that in some 
cases the number of copies determined by the Sercening Committee 
might not be required for immedmtc distribution. In  many cases, 
the total number of copies to bc printed were determined taking 
into consideration the total rcquirements of all thc units, various 
offlces which were entitled to these publications and also certain num- 
ber of copies required for replacements. 

1.92. Asked why the print order placed in May, 1962 for the pub- 
lication "Queens Regulation for the Army" was not cancelled when 
it was decided in November, 1962, to hold the examination in abey- 
ance, the Secretary, Ministry of Defence stated that it was only a 
question of suspension, and not the abandonment of the examination. 
On being pointed out that the print order could have been suspended, 
the witness stated that "I think it would be an example of some lack 
of coordination be twen the authority suspending the examination 
and the authority giving the print order." 

1.03. From the note furnished at the instance of the Committee it 
is seen that the authority that suspend& the examination was the 
Army Headquarters. The authority that placed the print order was 
the Director of Military Regulations and Forms. 

1.94. It has been stated in the note that the question of cancelling 
the print order could not be considered by the Director of Military 
Regulations and Forms for the following reasons: 

(a) The decision to suspend all Examinations was taken by 
Army Headquarters on 31-10-1062, following the Emer- 
gency, but the repercussiorns on the requirement of this 
pubhit ion had not been envisaged at that time. 



(b) The duration of thc Emcrp~cy muM not be ursrshd 
with mtdnty and it wm not h w n  as to bow long 
the Exrzllfnrtim would remrrjn suspedod. 

(c) The Army Hudqcurtm did not intimate the suqrmdm 
of the Examhationrr to the MIPCtor of hrllfUtary Regula- 
tions and Forms nor dld they indicate the usefulness of 
the book having msod temporarily for the latter to 
consfdm the question of cancelling the relative print 
o*. 

(d) Remedial instructions to avoid such a lack of co-ordination 
in future are under issue. 

1.s. 14 unfortunate that, due to lack of c o - ~ r d i r n t h  bctw- 
the authority s~punding the ex~minrtionr and the authari(y &vi- 
the prht order, no steps ware taken to cancel the print order far 
Uquerm's Rsgurcrtians for the Army", with the result that tbe publi- 
cation became surplus to tqtaimnuents. The Committee boyc that, 
with the remedial mensurea p r o w  to be taken, such instances of 
lack of co-ordination will not recur. 

1.96. In reply to a question, the Additional Secretary stated that 
all the publicatiam were printed at the Government press. 

1.97. In regard to the medical handbooks, the Defence Secretary 
stated that the print order was based on actual requirements accord- 
ing to the scale of distribution plus ten per cent for contingencies. 
The witnesa stated that instructions have been issued to Director 
General, Armed Forces Medical Services to ensure that all medi- 
cal units and officers get their entitled quota. 

3.98. The Committee enquired how 60 per cent of the copies origi- 
nally printed had remained in stock. The Additional Secretary stat- 
ed that when these publications were printed, these could not be 
issued to the units which had moved to operational areas. These 
publicatiou had been issued to the units when they returned to their 
normal position. The percentage in stock has now come down to 
11 to 20 for the various pblications. 

1.99. The Committee enquired as to what steps were being p r o p  
sed to be taken to ensure that excessive print orders and the resul- 
tant wastage of funds were avoided. The Secretary, Ministry of 
Defence stated; 

"So far as procedure is concerned I do not think that there is 
much scope for improvement, becaw they are suppos- 
ed to be scmtinised by the units k t ,  then the Screen- 
ing Committee, then the C0mma~ld9, then the Head- 



quutien ........ ItMnk'tReshrtl hrPstogipa mors 
gutdrwre to this Scrocning Committee to ensure that 
there! is both qualitative and qwntitative check on the 
number of copies that are to be printed and that the 
clearance of these pub~cations to the Wta should be 
much more expenditious." 

1.100. The Committee have also been informed by the Ministry of 
Defence in a written note that the following remedial measures have 
ken taken or are pmpoaied to be taken or are envisaged to scrutinise 
(both in quality and quantity) the print order of defence publica- 
tbm in order to e f k t  economy and avoid infructwus expenditure:- 

( i )  Action has been initiated to formulate revised scales of 
distribution in consultation with variow Branches of 
Services Headquarters and Inter-Services Organisations. 

(ii) The reserve stocks of all books to be printed in future will 
be decided taking into account the bulk, range of utility, 
necessity of bringing out of the publications on long/ 
short term basis. 

(iii) The exact requirements for initial distribution will be 
worked out in consultation with the Army Statistical 
Organisation, as far as possible, in accordance with the 
revised scales. 

(iv) With a view to avoiding any excess printing in the future 
the scales, which are to be Analisred shortly, will be re- 
viewed periodically by crosschecking actual issues 
against anticipated demands. 

fv) The Internal Screening Committee will keep the above 
factors in vim for assessing qualitatively and quantita- 
tively the requircements for publication put up to it for 
scrutiny. 

1.101. The Committee note that the Minbtry of Defence have taken 
or p r o m  to take a number of measures to effect economy and avoid 
-&O\UI expenditure on the printing and distribution of publica. 
ti-. The Comtnittee conside* that the pdnt d e n  for these pub- 
l i e a h  should be placed on a more realidtie and c b ~ n t i v e  buris, 
ra that wastage d h g  from excessive print mdm and the come- 
quemt rccumdationr in stock are strictly avoided. The Committee 
w d d  like to watcb the d t s  d the vrrforrd m#sttm taknr by the 
Ministry of Defame t h e  fdm A d t  Bepork 

1.102. With certain exceptions, lames whether of public m o w  or 
of &om are required to be regularired under sanction of the compe- 
a t  Anancia1 authority. 



1.103. GonrSderable dehy contism to occur in the mgularbtioa 
of such losses, attention to which was drawn in para 4(iv) of Audit 
Report, Defence Services, 1964. 

1.104. Taking only case  in which the amounts involved were 
substantial enough to rquire  the sanction of Government, on 30th 
September, 1966, 164 cases involving Rs. 160 lakhs were awaiting 
regularisation for over a year, These included only those cases in 
which loss atatcments had been prepared for obtaining sanction of 
the Government. Table I below showg the years in which the loss 
statements were prepared; the 10s- themselves took place ~arlier. 

Table I 

Year 
of loss st;lremcnr 

Number of cases awaiting Amount 
rcgulurisation in 

Iak hs 
of 

rupees 
Army Navy Air Facto- Total 

Fotce rics 

Upto 1955-56 6 - 8 I 15 I I 

19-56-57 t o  1960-61 16 . . 8 6 30 41 

1961-62 to 1963-64 46 I 2 8 57 5 9  

rg64-65 onwards . 52 3 7 .. 62 49 

1.105. In Table 2 below an attempt has been made to analyse the 
164 cases, on the basis of the information available, by the nature 
and cause of the loss. 

In lakhs of rupcea- 

- -  - -- 

Theft, fruud Othcr Caws 
or neglect ---- ---- Total 

Loss or cash Over 0th-3% 
Pwx!' P a y m ~ t s :  

irrewmble 
claims 



Theft fraud, Other muscs TO& 
or neglect -- ---- 

Fire M- Detcri- Ma- In M isc- 
cicncies oration tive transit clla- 
in storage nwus 

actual 
halancts 

1.106. The 164 cases referred to above do not include cases in 
which loss statements have not yet been prepared. Some of these 
losses occurred long ago; thus in one Ordnance Factory, loss state- 
ments had yet to be prepared (April 1967) for 12 cases of stom 
losses involving a total amount of Rs. 7.711 lakhs, which occurred 
during the period 1953-54 to 1960-61. 

1.107. The delay in preparation of loss statements and regularisa- 
tion of losses is stated to br! due mainly to (a) delay in constitution 
of Courts of Inquiry, investigation of losses by the Courts and con&- 
deration of their reports, (b) finalisation of disciplinary action 
against those held responsible for the loss, and (c) consideration of 
the cases by the authorities at various levels. 

1.108. In December, 1966, Government stated that they had re- 
cently taken the following steps to expedite regularisation of 
i0sses:- 

(i) Laying down a time schedule for various authorities in- 
volved in the regularisation of losses; 

(ii) delegating additional fingncial powers to the Military En- 
gineer Services authorities for dealing with losses; nnd 

(iii) setting up of ad-hoc Committees for flnalising all cases of 
losses raised upto 31st March, 1964. 

1.109. Explaining the reasons for the delay in regard to the re- 
gularisation of losses, the Secretary, Ministry of Defence stated 
that the normal procedure was for the courts of enquiry to go into 
these questions of losses. The question of write off or regularisation 
of losses was taken up after the report was received. There was 

pending aaes of losses which could not be written off because 



theArurstag~hadaotyctbsmPrwlchetL TheConrmitfcepolnt;rsb 
out that fn Novomber, 1866, Government hd laid dawn 
tlllHIC M b  for the vuiour authori* for consideration of t& find- 
i n g ~  of the Covtr oi Inquiry aad desired to know w h & k  time 
time limftr were being follmed by the vwbus authorities. Tbe 
representative of the Ministry of Defence stated that on the basis of 
the instructions of the Ministry, the Air Force and the Navy had 

- Irmrd Instructions. But it was diil8cult to my whether the sche- 
dules laid down were being strictly followed. 

1.110. In reply to a question, the witness stated that 56 ca- out 
of 164 cam reported in the Audit Report had been regularised since 
the rtafpt of the Audit pem. 

1.111. The Committee pointed out that in a larger number of 
caaea, the lames were due to deficicncles in actual balance of stores, 
dotarforation, and defective storage etc. and enquired whether the 
Ministry had M e w e d  the system of ordering, maintaining and 
issuing of rrtocb through the latest method of costing. The Secre- 
tary, MinMry of Defence stated, "I entirely agrw with you that 
the whole question of rul- and regulations for provisioning and for 
M n g  irom stom require to be reoriented." In reply to a questioq 
the witnew added that it had been found that without mechanisa- 
tion, no significant irnprowment could be made in regard to the en- 
tire system of stores and accounts. The witness promised to furnish 
a statement in regard to the changes that had been introduced in the 
procedures in the recent months. In a written note, the Mintstry 
of Defence have stated as under: - 

"As regards the issue of introduction of modern method of 
Inventory Control the question of introducing of corn- 
pukrised Inventory Control is already under masidera- 
tion of this Ministry and is being introduced on experi- 
mental basis in Central Ordnances Depot, Delhi Cantt 
and Central Ordnance Depot, Jabalpur, and its extension 
to other Ordnance Depots in the Army and other Services 
will be considered after the results of these experiments 
have been 8tudied." 

1.112. In reply to another question, the Additional Secretary, M b  
istry of Defence stated that as soon as a fraud or theft was detected, 
the case was entrusted either to the Special Police ECtabMunent w 
to the h a 1  Police. In regard to Service OBBcexs, the case was not 
entrusted to the civil police because there wore cwrt martial pro- 
cseedinCpP s w a r  to civil proceedings. 



l.11S. At tbe &ct of tbe Cornmitt-, the MW&y ol h i e m  
hw hunishccl a statement shorn the dtbrlla, of 164 c a m  of loma 
involving an amount of Rs. 160.29 Iakhs under Werent categories. 
Fnwr the details of the cams of 1- furnished by the Ministry 
of Defence, the Committee fhj that 1- in s t o w  took place as 
under: - 
- - 

N3. af Amounts 
Brief ptticuhn asses (in tekhs 

of 

I .  Deficiencies in actual balance 27 27'56 

2. In transit . . 9 8-20 

3. Defective storage 3 12'3 I 

4. Deterioration. . 
5 .  Theft, Fraud ctc. . 7 5.01 

1.114. The Committee feel t h t  the large number of c a m  of 1- 
h stores mentioned above indicate the a m i t y  of revitvhg u d  
modernLiry the system of ordehg, malnt.;iniw and luuhg of 
stoeh 

1.115. The Committee undemtand that the Ministry of Dateace is 
b-chg, nn an experimental basis, computerired inventory eon- 
tral in the Central Ordnance Depot, h d h i  Cantt, and the Central 
Ordnance Depot, Jabalpur, and that they would consider Itlr exten- 
sion to other Ordnance Depots dter the results of these experiments 
have been studied. The Committee expect the Ministry of Defence 
to take suitable measures in the light of the d b  of tho cxperi- 
nrsmb being carried out by them in the introduction at modem 
methods of inventory control, so as to a c t  ratioarliratiau, achieve 
economy consistent with security d obviate 1-s. 

1.116. The Committee had also asked whether the deIays in the 
constitution of the Courts of Inquiry or preparation of loss state- 
ments are required to be reported to the Army HeadquarterslGov. 
ernnnent for reviewing and whether the time limit for the constitw 



tlon of Cswta of 1nqu;iry ab.tlwed The MIwrtry o;t Defence 
have tnter a t h  stated in their note as under: - 

'The observance of th- tillhe limfts ks well as the delays at 
various stages ase mutinbed by the competent financial 
authority when he receives the statement of caw in res- 
pect of each case c ~ f  lass for write off action. These 
statements of cage contain detailed information about 
the nature and c a w  of losses, also the extent and rea- 
sons for delays at various stages. The full information 
to be furnished for each case to the Competent Finan- 
cial Authority is given belaw: - 

( i )  How did i t  happen? 

( i i )  When did it happen? 

( i i i )  Why did i t  happen? 

(iv) Whcn and how was it detected-whether by internal 
audit or statutory audit? 

(v )  Could it have been avoided? 

(vi) Could it happen again, and if so, what remedial measures 
have been takenlare proposed to be taken? 

(vij) Was a Court of Inquiry held? If so, when? If not, why 
not? 

(viii) Was thcrc any time lag between ( i)  the detection ~f 
t h r  irregularity and the holding of the Court of Inquiry, 
and ( i i )  between the holding of the Court of Inquiry and 
regularisation action? If so, what were the reasons for 
the delays? 

(ix) Was (were) any individual (s) held rcsponsil~le; if not, 
why? 

(x) Was any disciplinary action taken or contemplated 
(name of the individual, rank and the nature of dis- 
ciplinary action taken should be stated) and if not, why 
not? 

All these are reviewed by the authority concerned in respect 
of each case of loss that comes up for regularisation." 

1.117. The Committee have also been furnished with copies of the 
lnijltructions issued by the three Services regarding regularisation of 
1-s. The Committee also And from the documents fwdshed to 



tbem that the Ministry of Defence prescribed in November, 1966, 
the follawing drills to be followed by the staff authorities for flnalisa- 
tion of the Court of Inquiry: 

(i) One week for Station Headquarters; Sub Area. 
(ii) 15 days at  Area level. 

( i i i )  One month at Command level. 

.1.118. The Cormnittee find that the M a y  in the ptspucrtkm of 
statcnzents and the regularisation of loves is mrinly dat to delay 
in:- 

(a) the constitution of Caurtr of Inquiry and consideration of 
their reports; 

(b) the finalisation of dkciplinary action against those who 
were held rcqmmtble for the laaae~; and 

(c) the consideration of casm by the authorities at various 
levels 

1.119, Tbe Committea note that tbe Ministry of Defence have taken 
certain steps in December, 1966, to expedite regufariaation of losses. 
These step, inter alia indudad (i) laying down a time-schedule for 
the various authorities involved in the rsigulrwi.~ation of losses, (11) 
delegating additional financial powern to the Military Engineer Sor- 
vices authorities for dealing with the losses and setting up  of an ad- 
hbC Committee for Aaabing all c a w s  of losses incurred upto 31st 
March, 1964. The Coqnittee desire that the Ministry of Defence 
&odd ensure that the instructions issued by them in December, 
U66, are strictly followed and delays in the constitution of Courts at 
Inquiry are avoided. The Committee would also like to watch the 
progress in the regularisation of losses through future Audit IEepotta. 



Purehate of defective, amd unwttnttd, E P Q ~  for tadcs-pra 12- 
poe~r 17-18. 

In April, 1963, India Supply Mission, Waehington, entered into 
r contract with a foreSgn Ann for supply of 250 numbers of assem- 
blfrtrr of two parts of a tank at a cost of Rs. 2.05 lakhs. 

22. The entire quantity supplied by the Arm was found on arrival. 
in December, 1965, to be defkient of certain components. The con- 
tract did not pnwfde for inspection of the essemblies by the pur- 
chasing or any other agency before despatch in view of undertaking 
by the Ann that, in case of disc~ypancies/shortage~/defcctfvc stoma, 
etc., being notifled to them within 12 months from the date of the 
receipt in the depot in India, they would arrange replacement e.i.f. 
Indian port free of all cosb or agree to financial adjustment if no 
replacement was required. 

2.3. In February, 1964, the depot a s k d  the suppliers to make 
p o d  the ddlcient parts which the Ann declined on the ground that 
the parts supplied were according to the contract and drawin@. 
Government stated in November, 1966, that the matter was being 
pursued with the suppliers. 

2.4. All the 230 assemblies costing Rs. 2.06 lakhs, exclusfvc of 
freight, etc., are lying unutiliscd since December, 1963. In the mean- 
time, in March, 1965, the number of assemblies required was re- 
ckoned at 85; the remaining 145 will be surplus even if they a r s  
rwztifled. 

2.5. The Committee pointed out that the entire quantity of 230 
numbers of assemblies of two parts of a tank costing Rs. 2.05 lakhs 
aupplfed by a foreign Arm without inspection by the purchasing or 
any other agency prior to despatch were found deficient of certain 
components. Though the undertaking of the firm W8S to repi- 
c.i.f. Indian Port any discrepancies, shortages, defective stores if 



llLotitbtd fRftbjza 12 months of receipt, they rebutted the claim on 
the pound of the parts being eccoding to the contract and drawings. 

26. During evidence the secretary, Mintgtry of Defence explained 
that the drawing and specification numbem mentioned in the indent 
were for r tank assembly which included all components in the draw- 
ing. & such the indent was in ordm and the contention of the s u p  
pliers was untenable. As regards inspection prior to despatch, the 
witness stated that the pmvision in the contract was in accordance 
with the palicy and decision of Government that instead of a perma- 
nent machinery for inspection, the ateguard for replacenlent should 
be in the contract iW. 

2.7. The witness further stated that the legal remedy would be 
governed by the American Law and he would check up on this as 
well as on the question of irbitration. The Committee pointed out, 
that this should be done within the period limitation. 

2.8. Thc Cotrunfttee had asked the Ministry of Defence to furnhh 
a note setting out the case of the Government against the objections 
raised by the suppliers to make good deficiencies. The note has: 
been furnished which intrr-dio states: 

64 . . . . . . . . . . it would be seen that the supplier has not paid 
attention to the manufacturing drawings and have sup- 
plied incomplete stom. Attempts have been made to 
confuse the h u e  on the plea that the Part No. quotd  
in the contract was for bare tanks only. Government of 
India's case is that the items demanded, were Fuel Tank 
AmwmbUes. The parts Nos. and specifications quoted in 
indent pertains to the Fuel Tank assemblies. As t he  
items demanded were Fuel Tank AMernblics and since 
the components reported deficient are essential part of 
the Fuel Tank assemblies, the supplier is required t~ 
supply them as per terms of the contract." 

29. The Committee had also. asked for the copies of the corres- 
pondence with the drrns for making good the deflcfencies. Copies of 
the corredipolldence between I. S. M., Washington and the Arm have 
been furnished. I t  is noticed from the correspondence furnished on 
the subject that on 13th November, 1857, India Supply Midon. 
m t e  a letter to the Plnn in question and this inter-aliu stated: 

9 x 1  view of the position taken in our previous correspondence 
and reiterated in the preceding paragrrvphs it would be. 



wident that you have clearly ccmunitted a breach of 
contract and we request you for the settlement af the 
discrepancy in the manner indicated earlier in our 
letter of April 20, 1985, &. 

(a) to supply all d e i e n t  components as detailed in this 
letter for a total quantity of 85 Nos. (quantity 34 of part 
No. GlO4-17-96211 and quantity 51 of part No. G104-17- 
96212) together with fitting charges of 178.50 dollars; 

(b) to issue disposal instructiong for the quantities not re- 
quired, viz. quantity 66 of part No. G104-17-06211 and 
quantity 79 of part No. G10Q-17-96.212. Since the value 
of thew quantities has already been paid the total value 
of 27,187.50 dollars should be refunded." 

"It is hoped that in order to maintain good business relations, 
you wiU proceed to settle the discrepancy immediately. 
It may, however, please be noted that in the absence of 
a satisfactory settlement within a month of the date 
of thio letter, this Mission would be free to take any 
action that it seems fit under the terms of the contract." 

2.10. The Committee hope that the Ministry of Defence 
mitable steps to get quickly the replacements for the defici 
goneats or the refund of the moqey from the suppliers in 
ance with the terms of the contract. The Committee would like to 
know the Anal result. 

2.11. Asked how the requirement of 230 n u m h r s  decided upon 
in April, 1963 came down to 85 in  March, 1965, the Secretary admitted 
that the varying estimates disturbed him also and that this was not 
tl solitary instance of the kind. Generally the requirements were on 
a theoritical basis and not on the experience of the particular equip- 
ment and the needs of overhaul. With reference to this particular 
case, though the quantity asked for was reduced a t  the time of fin- 
ancial scrutiny, the surplus had resulted as the actual overhaul dur- 
ing each of the years was less than the assumptions made. Due to 
the functional variations of the equipment in different situations, the 
actual requirement of spares had to be more or less on the plus side. 
But by the corrective measures being adopted now this imbalance 
would be reduced substantially. What was proposed to be intro- 
ddced was a system whereby on the basis of use only deficiencies 
could be ordered for after periodical reviews and changes. 



d t  tbrt 185 olPa d tbc ZSO units d e m d  are surplw. Tbe Comasit- 
tte f e d  t h t  the rsqairuncnts ef rpua puts d d d  be w o r l d  mat 
on the basis ot needs and experience of partied- equipment under 
Indian conditions and not on a theoretical basis. In this connection, 
they would also W e  to invite the attention of Government to para 
2.15 and pans 2.34 to 2.37 of their 15th Report (Fourth Lok Sabha) 
where similar cases of over-provisioning in the Air Force had been 
commented on. The Committee st- that the Ministry of Defence 
should take suitable steps to rationalise and modernist their s g s t w  
of inventory control ta avoid the recurrence of such caws. 

2.13. Surplws and obsnlctr storm come to light in the coursc of 
the annual provision rwtirw crtsricci out  by the Headquar- 
ters and stock holders. 

I. Quanturn of surplus and progress of disposal 

2.14. In Jun t ,  1958, thc  Si~rvic.txs werc8 asked to declarc only such 
stores for d~sposal as could not bc utilisec! ~n any manner by any of 
thc defence users. An Inter-Services Team was constituted in Nov- 
ember, 1958, to examine whether the stores declared surplus could 
be utilised by other defence users. No  orders for disposal, of even 
stores found by the team to be incapable of utilisation by any one, 
were, however, issued. With the pn~mulgation of the Emergency in , 
October, 1962, a total ban was imposed on the disposal of all surplus 
defence stores as well as salvage and scrap. 

2.15. The ban on disposal was lifted in February, 1963. A number 
of teams were thereafter appointed in May, 1963, to July, 1964, to 
screen unwanted stores. Up to October, 1966, the teams had c o m p  
leted examination of stores valued at Rs. 83.03 crores*. Of these, the 
teams recommended disposal of obsolete (Rs, 11.37 crores) and' 
obsolescent and current stores (Rs. 51.89 crores) costing F b .  63.26 
crores; the remaining stores, valued a t  Rs. 19.77 crores, were either 
recommended by the teams for reutilisation or the users themselves 
withdrew them from the list of surplus stores for retentionlreutili- 
sation. 

2.16. Up to October, 1968, stores costing only Rs. 4.68 crores (7.3 
per cent), out of the tdal of Rs. 63.26 crores recommended for die- -- 

*This does not include M.T. vehicles discarded as a result of 
discard policy, referred to in para =(a) (page S) od the Audit R e  

port (Defence Services) 1967 and related . 



Awaiting Gavernmart rppf0ya.I to thz Inter- 
Services teams' rcc~mmondations 48.49 36.7 

Approved by Government to be dispotcd of but not 
yet dtclaralto D. G .  S . &  D. fordispasal . 5.23 8.3 

Awaiting diapc~al by D. G .  S. & D. . 4.86 7'7 

2.17. The teams had yet to examine stores valued at Rs. 2.58 
cmres. This excludes stores which are surplus etc., but have not been 
advised by stock holders to the teams for screening; the value of 
nuch stores held in Ordnance Factories alone was Rs. 4.30 crores. 

2.18. Some of the surplus stores have probably fulfilled their func- 
tion and became surplus through normal wear and tear. Bulk were, 
however, bought and never used before being declared surplus. 

2.18. The Committee desired to know the reasons for delay in 
dirpoaal of surplus and obsolete stores. The Secretary, Ministry of 
Defence explained that the delay in disposal of these stores was due 
to the following: - 

(a) owing to the shortage of foreign exchange, it was decided 
in March, 1960 to make full use of all available stores; 

(b) disposal of stores of the value of more t@n Rs. 5 , 0 / -  was 
to be made after scrutiny of each of the cases and with 
the prior appmval of the Ministry of Defence; 

(c) general ban on dfspasal of all varieties of muplus and ob- 
solete stores between October, 1962 and February, 1963; 

(d) subeequent constitution of three technical tearms and 
Bauds of Officers to go into the q u d m  of dispcd of 
the 1~rph.18 and obsolete stores between bby, lgeS and 
July, 1964; 



(f) want of ~ r r m l n . t i o n  in dealing with tha d b p o d  of in- 
dividual crtegaric& 

2.20. As declaration of swplus 19 a continuous pr- and as sub- 
stantial pmgmm in according approval by the Ministry of Defence 
far disposrrl had been made so far, the witness assured the Committee 
that within a period of one year there would be improvement in the 
.pasition. He also stated that additional financial powers had been 
delegated to various authorities so that quicker methods of dispwl 

.could be found. 

2.21. The Ministry have, in a writtm note, furnished a statemant 
which indicates the position in respect of the stares declared surplus 
as on 31st October, 1966 and 31st July, 1967 as under:- 

(Rupees in lakhs) 

* ( a )  Book vi~luc of store(; recommended fbr  dispojal 
by th: Review B ~ r d  3q.I 'Te:hniccal Tern; 63.26 71-72 

-( i i )  Book value of storcs approvccf by the competent 
authority 14'77 41 '07 

~( i i i )  Book value uf'storcs dcclarcci to the D.G.S.&D 9 -21  34'04 

(h) Rook vduc of stores disp3s.d of by D.G.Q. & D. 4. ro 10.05 

2.22. As regards measures taken or proposed fa be taken to ensure 
lahat the stores were acquired only on realistic appraisal of the requ- 
Jrements and rationalisation of the procedure for disposal of stores 
to ensure that the best price is obtained for them, the Ministry have 

stated as under:- 

The position is that the storerr are procured on the bash of the 
liabilities which are arrived at as a result of annual pro- 
*on reviews conducted by the Depots. These provision 
review8 are meant to e m w e  realistic appraisal of require- 
menb and to avoid purchases/procurement of stores in 
trccss of requiremenb. Surpl\ns% of the nature pointed 
out in the Audit para have moistly resu1ted from the War 
tkne accumulation of r r k , ~ ,  the disposal of which happen- 
ed to be delayed an account ob various unfomeen facton." 



"Regarding rationalisation of the procedure for disposal of 
stores to emure that the best price is obtained for them, 
it may be stated that bulk of the surplus stores are either 
War time surpluses or M.T. vehicles and spares which have 
become surplus due to discard policy of vehicles* appro- 
ved by Guvenrment in 1963." 

2.23. The Ministry have also indicated the following measures 
which they have taken to ensure quicker disposal of surplus/obsokte 
stmw: - 

"With a view to cnsurc prompt and speedy disposal of unwan- 
ted stores, the progress made on the following stages of 
disposal is reviewed periodically: - 
(i) approval by the competent authority of surplus stores 

recommended by the various Technical Teams for dls- 
p m 1 ;  

(ii) declaration of the surplus stores approved by the 
competent authority to thc D.G.S.&D.; and 

(iii)  disposal of declared surplus stores departmentally 
and by D.G.S.&D. 

Thee  periodical rcview meetings arc attended by all concerned in- 
cluding the representatives from the D.C.S.&D. Bottlenecks, where 
exist, are cleared." 

2.24. The Ministry have also indicated that the following powers 
have recently been delegated to the lower authorities with a view 
to expedite declaration of surprlus stores for disposal:- 

( i )  'Commanders of Ordnance Depots, in consultation with 
Deputy Asaistant Financial Adviser (Ordnance), can dec- 
lare current stores valuing upto Rs. 1 lakh and &soles- 
cent/obolete stores valuing upto Rs. 3 lakhs, in a single 
category, to D.G.S.&D. for disposal. 

(ii) Director of Ordaancs Services, with financial concurrence, 
can declare current stores valuing upto Rs. 10 lakhs and 
obsolescent/obsolete stores valuing upto Rs. 20 lakhs in 
a single category, to D.G.S.&D. for d q m d .  

(tii) Chief Engineers can declare surplus stores recommended . 
for diopoeral by the Technical Team value of which is upto 
Rs. 1 lakh in a single category. 

*Please see Para 2.41 of this Report. 



(iu) CMcers Commanding of Depots can also Ax Guiding 
prices for all salwage and scrap, unserviceable stores held 
in Engineer Stares Depots valuing upto Rs. 1 lakh. 

( v )  CMlcers Commanding of  Dcpots can fix Reserve Prices for 
surplus serviceable stores ex-E-in-C's stocks held in En- 
gineer Stores Depots valuing upta &. 10,000/- in n single 
category, where disposal of such surplusps has been recnm- 
mended bv the Ttulhnical Team. 

(vi) Only proposals for disposal of current and obsolescent/ 
obsolete storrs of Ordnancc origin, thtx t.nlue of which 
exceeds Rc. 10 lakhs and Rs. 30 lakhs respectively in a 
single category, are to be submitttul to the Minister for 
approval, before the DGn Forms are forwardrd to the  
D.G.S.&.D. 

These powers have been delegated only rewntly and their effect will 
be known only after some experience is gnined.'" 

2.25. The Committee, on a number of occasions in the past, have 
commented on the disposal of surplus and o b l c t c  storm held by 
Defece Services. They would like to invite reference in this con- 
nection to para 9 of their 4th Report (Third Ldr Sabha), para 37 of 
their 17th Report Ldr Sabha), para 3.15 of their 48th Report 
(Third Ldr Sabha). 

2.26. The Committee note that recently a number of  taps, includ- 
ing the de l~at ion  of enhanced financial powers, have been taken by 
the Ministry of Defence for the speedy disposal of obsolete stores. 
The Committee observe that speed in the disposal of unwanted sur- 
plus and obsolete stores has lately accelerated. The Committee 
would like the Ministry of Defence to keep a close watch over the 
disposal of obsolete stores to obviate expense on unnecessary storage 
and loss due to de te r io ra tk  

I?. Storage costs and deterioration in stock. 

2.27. The retention of stock for which there is no demand ties up 
scarce storage accommodation; the storm already declared surplus, 
but not yet disposed of, alone are stated to be occuping 1.26 lakh 
square metres of covered space. Storage costs for the Services, in . terms of both space and manpower, most also inevitably be high. 
Finally, the delay in disposal of unwanted equipment is fraught with 
risk of loss through deterioration or otherwise while in storage; con- 
sidering the range and quantities of stores held, and the fact that a 



Date of Nature of Store .4rnoun t C~usc of log3 
loss Rs. I 

Statement lakha 

20-8-63 Paints and oily , 0.68 I.c~ng storage. 

228, The Committee pointed out that the delay in disposal of 
thew unwanted stores resulted in lockmg up valuable storage acco- 
mmodiltion for other needy stores as well as avoddable expenditure 
on manpower for the guard duties. The Secretary agreed that this  
was so and stated that this aspect was brought to the notice of the 
Defence Services and the endcnvour had h e n  to reduce the problem 
to thc minimum. 

2.29. Regarding the cases of loss due to want of proper storage 
accommodation, the Committee enquired what explanation the Minis- 
try had got for keeping them in the open. The Secretary admitted, 
"I have given you the general explanation. I have no other explana- 
tion to give for these items." 

2.31. The Committee are unhappy to note that stores which had 
been declared surplus to requirements are occupying 1.26 lakh square 
metres of covered accommcwiatian, with the result that there is not 
enough suitable covered accommodation for other current st- 
thus exposing them ta the risk of accdentea detkrieratb. 

2.31. The Committee are d i j t r d  that c d l y  rmd w e  * o q  
like cables costing Ib. 1148 lakhs, w e n  al10Wdd to be dsPrgsd far 
want of covered accammadrR3ae~ The C b m i t b e  aaad stress 
that scarce covered ammmmedatia should be utllhsd fa k-g 
current storm and that every effort s b d d  be made to dispose of 
obsdttc a d  mwanfd stores wit- avoidable delay. 



2.32. With a view to providing the Armed Forcm with an operlr- 
tionally At and reliable fleet of vchidcs. in 1989-64 Government drew 
up a ph.sCd programme for replacement of old vehicles which had 
completed a certain mileage or- numtwr of years in service as shown 
below: - 

gets therefor: 

Progriimmed .rcti~illlv 410:  t i ' ~ I 1  
tits discard clisc,1rci:,1 ~ n ~ ! i ~ : i r d  

2.34. 23,895 o u t  of 28.060 vehicles discarded u p  to  Septcmbw, 1966, 
had been disptwcci of. 

2.35. The 20,291 vehicles planned to bc discarded hy September, 
1966, but still in service have completed the prewribcrf n p  but could 
not be discarded as. according to the records, they had not yet com- 
pleted the required mileage. I t  has been stated that the sanctity of 
the mileage recorded in the log books of these vehicles, majority of 
which are of prc- lM8 vintage, is open t'o doubt. 

2.56. In regard to the policy of discard of old vehicles of the Arm- 
ed Foras, the representative of the Ministry d Defence explained 
that in t h  case of bton vehlcles the earlier policy was to discard 
them after completion of a mileage of 35,000 miles or seven years. 



As it was found that in many caws where the v&cles had comple- 
ted seven years, the mileage could not be cuslcertained cp~lcnrtly, the 
policy was got r e v i d  by the Cabinet. The revised pdScy is that 
in any cgse a t a n  vehicle which is mare than 14 yerars old would be 
discarded. In the cases of Jeeps and other vehicles it would be ten 
yearn. 

2.37. In n written note the Ministry have inter-alia stated as 
under: 

4 

(i) "There was a d~screpancy in the number of jeeps program- 
med to be discarded on the basis of age formula e m n  
assuming that they would have completed the prescribed 
nulcage also by that time. The total number of jeeps of 
1961 vintage and earlier was 8706. The discard programme 
contcmplnted disposal of 10,270 jeeps by 30-9-66 which was 
impossible bccausc onlv 8700 jecps would have completed 
the prescribed age of 5"years.'' 

( i i )  t he  test check of actual mileages znsa-~: ts  the prcswned 
mileages for a year (December, 1963-November, 1934 ) i!l 
respect of all the types of post-1948 vehicles showed that 
the actual mileages danc were substantially less than the 
presumed mileages; 

(iii) the result had been that thc Army was holding a large 
number of non-relia blc. vehicles against their entitlements 
as these vehicles co~lld not be discarded in accordance 
with the original discard policy." 

2.38. The Ministry's note furthcr states "Having regard to all these 
factors, it was decided with the approval of the Cabinet Committee 
on Internal Affairs i n  May, 1967 that: 

(a) In addition to the prcsent qualifications for discard pre- 
viously prescribed a I-tonner/GS 3-tanner which has com- 
pleted 14 years of service and a jeep/motorcycle which 
has completed 10 years of service shall qualify for discard 
irrespective of the actual mileage performed. 

(b) The btonner specialist vehicles shall qualify for discard 
either when it reached the overhaul condition by 100% 
stripping and re-build i.e. is classified in category VCB) 
or in case the same is of an obsolescent make or model 
when maintenance becomes difiicult due to non-availability 
of necessary spares backing. 



(c) The intake programme for vehicles of each of the catego- 
rim be adjusted ikom to time t&ktng into acxount kbc 
liability, the hnMinw aad the whicles likely to be discar- 
ded during the provisioning period. 

Suitable instructions were issued by Army hoadyuurtorg 
to the lower formations on 30th June, 1967, With the 
implementation of the above decisiun, it is mt ic ip ted  
that the tempo of disposal of aged and non-reliable vehi- 
c l e ~  wottld increase." 

2.39. As regards the discard of connected spnrw along with the  
vehicles, the Ministry's note states: - 

"Connected spares of vehicles are sold as soon as the corms- 
ponding vehicles are declared for disposal, after enswlng 
that the spares in sufficient quantities, required for the 
maintenance of other vehicles still with the Defcncc Ser- 
vices are retained. Moreover, spares applicable to vehicles 
under discard have a wide range of commonality with 
other vehicles still in services, and the utility of such sparcs 
for other makes has also to be taken into account before 
declaring them to the D.G.S.&D. far disposals. The dis- 
posal has bccn a c c c l c r ~ t ~ ~ d  as will bc rvident from the fact 
that nearly Rs. 15 crores worth of M.T. spares at . . . . . . . . . 
declared for disposal by the Army are awaiting disposals 
by D.G.S.&D. as on 31st Julv.  1967." 

2.40. The Committee observe from Government's reply that there 
was a discrepancy in the number of jeeps programmed to be discard- 
ed on the basis of the age formula even a.wuming that they had corn- 
pleted the prescribed mileage by that time in as much as the number 
of jeeps of 1961 vintage and earlier was no more than 8706 against 
the contemplated disposal of 10,270 jeeps, by 30th September, 1966. 
The Committee are unable to appreciate how such a gross m i s t a b  
could occur in preparing an important programme of disposals and 
replacement and desire that responsibility for it should be fixed. 
The Cammittee need hardly add that suitable measures should be 
taken to ensute that the prognunm for disposals is prepared with 
the utmost care on the basis of factual data. k 

241. The Committee note that, as a result of measures recently 
tabu, 23,965 vehicles out of 28,060 vehicles discarded upto S e w -  
bey, lW8, had b&o disposed of. According to the disfard prommme 
similar number of vehicles will soon come up for disposal. In view 
of the large number of vehiclcs declared for disposal, the Committee 



2.42. According to tha mew poky, 1-t-, GS 3=tmat~, 
jwps and motor cycles will be discarded after a specified number of 
years irrespective of the mileage performed. It is W b k  that an 
appreciable number of vehicles, particalarfy those b p t  in reserve, 
mag not have d a m  easwgh mileage. The Committe wouM, there- 
fore, like (iovemment tu examine whether such vehicles should not 
be offered in the first instance to other Government departments 
and Public llndertakingr before disposing them of through the 
11.G.S. & I). 

2.43. In vlcAw of the rtbwsed d w a r d  pul~cy .  vehlcles would k> dis- 
powd of at an colrlwr stngc of thcir l r f c . .  resulting in less effort on 
I~PW r p p l r a  

There would thus bv economy in--- 
t i )  quantun~ anti variety o f  spore parts hcld in stock; and 
( 1 1 )  workload and consequctlty cstablish~ncnt ctc. o f  the Army 

Workshops in which thc vchicles wc~uld  hc rrpalred. 

2.44. The Committee would like to be informed whether any estl- 
mutes of these cansequential economies were made at the time of 
the adoption of the revised disposals policy and how far t h e w  esti- 
lllrrtcs have hccn rcaliscd in actual practice. 

2.45. (b) E.rwsst~le purt*llaa6! of new v~hiclcs--In addition to IT-  

placement of the discarded old vehicles, new \fchicles were to ix! 
purchased to make goads the pe-existing shortage in the fleet (bear-  
ing in mind the subsequrnt changes in the unit entitlements and 
reserves) . The procurement has, howevtlr, not been fully coordina- 
ted with the actual requirements; except in the case of 3 ton lorries. 
this has resulted in  the actual holding being more than that authori- 
sed, to the extent shown below: - 

" I.. L - *. - - - - . -. - - -- - - --. - -- -- 

Number of vehicles 
hcld in excss 

I 'I'm trucks 617 



2.16. The Ministry have attributed the imbalance to the follow- 
*:- 

(i) in the abs8nce of precise f igures of vehicles to be discerd- 
ed on the basis of the prescribed formula, which takes 
into account not only 'age' but also 'mileage' done, p u -  
rement action had necessarily to be based only on 'age'. 

(i i)  certain vehwles ( nwn ly  those with faulty log books rc- 
ferred to earlier) hiid not run the rcquircd 'mileage', altho- 
ough they have cornpletcd the  prescritwd 'age'; the num- 
ber actually discarded has, therefore, turtmi nut to be than 
that anticipated 

2.47. In  Fcbruar~.,  1967. after audit drew thcxr atttwtian to the im- 
balance, the Ministry c,~ncc.lltd orders for 2.574 jeeps nnd 2,504 motor 
cycltss (roughly estimated 11 ,  cost Rs. 4.50 crores) due\ for delivery by 
March. 1968 

2.48. In  reply to n question why the purchasc programmrl was 
ciratvn up as i f  thtr ~'tbhiclcs as p r  targets had txen riisciirded. The 
Add~tional Secre tan  stated that both the discard and purchase pro- 
gramme had to be drawn up together in advance. Orders for Jeeps 
and motor cycles had k e n  placed on the private manufacturers and 
the Department c ~ f  Drlft*ncrb Prodwtion. Excepting in thme two types 
of vehicles, thcrc was no cxcc*ss ovcr authoriwd holdings in respect 
o f  other typw of vch~clcs. As ttw old t ~ r ~ h ~ c l c s  viz., jocps and cycles 
tvere nnt reliable, t he  purchase prograrnmc was not cul?niled even 
whcn there was excess aver the authoriscd holding. However, be- 
cause of thc 1mba1ant.e. certnln ordinrs for jeeps were temporarily 
cancelled. 

2.49. Thc Committee understand from Audit that the Ministry of 
Defence had informed them that planning and procurement were 
based on the "life" formula while actual  discard of vehicles was effec- 
ted only after they had completed the 'age' as well as the 'mileage' 
specified and that the number actually discarded was less than the 
anticipated, due to faulty mileage recorded in the case of certain 
vehicles. 

2 s .  The -ttee feel that with a little more coordination, the 
purchase of vehicles in excess of authoris'ed strength could have 
been avoided. The CommSttec are unhrrppy to note that for, want of 
this coordination, it was only after Audit had intervened that certain 
orders for the supply of jeeps and motor-egcles of the vahe 4 about 



lmbalcrnce between drivers and vehicles in t r a m  and ambuhnee 
units-Para 42-Pages 58-60, 

2.51. In the case of four unit* mentioned below (three manned 
by enrolled personnel and one by civilians), it was observed that 
posting of man-power had not been fully coordinated with vehicles 
an hand; in the result, while a number of drivers and cleaners 
were without vehicles for months together (the wages paid to them 
totelled about Rs. 12 lakhs), an expenditure of over Rs. 19 lakhs had 
to be incurred for hiring transport from private operators during the 
period. 

(a) Uttit.9 manned by/ enrolled personnel 

2.52. ( i )  In two transport companies, the number of drivers ex- 
ceeded the sanctioned strength but the vehicles on charge were con- 
t;idcmbly less then the unit entitlements. Details arc set out below:- 

Number. of vchiclcs No. of driven 

Ccmpnny 'A' 



Company 'B' 

2.53. Both the companies were posted aq the same station from 
November, 1964. While Company 'A' was assigned the role of convey- 
ing essential stores to and from certain units stationed at the bob 
der, Company 'B' formed part of the reserve. With only about 4 per 
cent (2 to 5 out of 137 to 139) of its entitlement of load carrying 
vehicles, Company 'A' was unable to perform i t s  role; the stores to be 
transported by it  were carried partly by Company 'B' which had 22 
to 47 per cent of its entitlement of such vehicles, and the rest were 
carried by hiring private transport for which a sum of Rs. 19.05 lakhs 
was paid in the period November, 1962, to October, 1966. The im- 
balance between the drivers posted and the number of vehicles held 
resulted in payment of over Rs. 11 lakhs as wages to the surplus 
drivers (in the period September, 1964, to October, 1966). 

2.54. In April, 1966 to Octobc*r, 1966, an ambulancr platoon had 
a complement of 53 to 55 drivvrs against the authoriscd strength of 
53, but the number of vc~hiclt~s held was much less than its cntitlc- 
ment, as shown below: - 

Numbcr of Number of' 
Ambulances other vehicles 

-------."--. --------.--.--- 
I h t e  Authorised Actual Authorised Actual 

holding holding 

2.55. The wages paid to the surplus drivers during April-Qctober, 
1966, amounted to Rs. 0.46 lakh. 



(b) Units ma& by civitirn psPraneQl 

2-56. A civilian general transport platoon had the following vehi- 
cles from Ec4xuary, IW, onwards: 

2.57. However jt had a complctne~lt of 46 drivers and cleaners 
against t hc wnct~oned strength of 54. Tht8 surplus personnel (exclud- 
ing 5 drivcrs who wcrc trl~listtd by other units) remained largely idle; 
nn cxpcnd~turc of ebout a liikh of rupees was ~nc.:rred on their pay 
rmd allowsnrt~s tii  l Ootolwr, 1966 

2.58 1 1 1  t h c b  rncbarlt~rncl, I hc* local ;iuthorltles were hmng ~ ~ r ~ v n t c  
trlinsf)ot-t f o r  rar-rlngv of  storcs Thv cxpenditurt. on thls account 
dur~ng F'i41ruary. 1N5 --October. 1966. totalled about R s  0.32 bkh 

2.59. Thcb Mmistry h i ~ t ~  attl-~butcd t he  shortagc of \?chicles in thc 
four units, rcfcrrcd to in ( a )  end (b )  above. to general deficiency of 
3 ton* transport \.vhicles in the Services on the one hand. and lo\v 
priority of thcsc units on the other. The shortage of vehicles with 
thc thret. units mnnned by cnlisted men has, howevcr. since been 
rcci~~ccd and the remaining surplus drivers are being transferred to 
other units in forward areas in need of dri\*ers; in the civilian unit, 
the  shortage in vehicles has now been practically made up. 

2.60. As regards the future. instructions have been issued: 

(il  to ensure an even distribution of vehicles/drivers among the 
tvariaus units by inter unit transfers; anc; 

( i i )  to utilisc vehicles not quite fit for service in field areas on 
local duties instead of being disposed of. 

- -- ---*-- - 
*Production of Shaktiman (3 ton) trucks by the Odinance factories has been hgg- 

ing behind even the revised programme drawn up in May, 1963 



261. In the case of civilian personnel, instructiops have also been 
issued to suspend further recruitment for the oresent. 

2.62. The Additional Secret arv explaining the circumstances for 
the imbalances between the d r i v k  and the v-1s stated that the 
combatant drivers had to be recruited and trained much in advance 
of receipt of vehicles. He added that proper co-ordination cxisted 
so far as recruitment and training of drivers was concerned. 

2.63. I n  the case of the two units mentioned in  the Audit para, he 
said that though thew unlts wll~-tb lssucd rcltbasc ordcrs for vehicles, 
thew ware  later diverted to more important operntronnl units but 
simultaneous action for posting out thc driwrs frorn t h ! ~  unit:; ~ v s s  
not taken. 

2.6; b k e d  ~f t h v  imbalanct* was brought to thtb notlct. of t h  Mi- 
n ! s t n .  thc wltnc.ss stated that they wclre not iIwiil*ta of i t .  

2.65 The Secrtltary. Ministry of Dcfencc, stattd, "Thtb determina- 
t~tr~r of the strcmgth 111 dlfft*rch:lt scbct~orls within thta o v t m l i  ceiling is 
t he  task of thct .Army Hcmiquarters. Defcncc Ministry does not go 
into i t  I would draw their attention to this imbalance and ask them 
t o  takcb ~ ' o r r w I ~ \ ~ ~ ~  action. If t h ~ v  feel th;ct sc~rnc%dy IS to blame fur 
this, I will ask then? t o  take actmn. It was 111 January 1967 that ins- 
t~ ucrtons were lssucd I-)v Army Elvadc~uartcrs to dlffcrent units laying 
down the  prccaut~ons and stt3ps that t h e y  should taktl in order to 
avoid this  ~mtnlance " 

2.66. In a note furnished to the Cornnuttee, the Ministry of Vc- 
fence have stated that the imbalance between drivers and vehicles 
in Transport Units occurred mainly due to short-fall in indigenous 
production, unfaeseen requirements, losses and priority given for 
issue of vehicles on communication duties in operational areas. The 
non-field units have, therefore, had ta bear deficiencies due to the 
cumulative effect of these causes. 

2.67. In regard to the units mentioned in the Audit para, the Mi- 
nistry had intimated that. the vehicles deficiency as on 31st August, 
1967 had come to 4 per cent as against 67 per cent on the initial dates 
shown in the Audit para. The deficiency in drivers was 6.3 per cent 
as against 4 per cent deficiency in vehicles as on 31st August, 1967. 

2.68. On an overall basis the Ministry have stated that the d d -  
cieney in vehicles and drivers has been markedly reduced. 



(b) attachment of personnel to units with full complement of 
vehicles so that they are kept under coastant training, re- 
main employed and to provide some relief to fully ccunmit- 
ted transport units; 

(c) inter-unit transfer of vehicles, to the extent possible com- 
patible with their commitments and holding of personnel; 

(d) inter-unit transfer of vehicles from field formations wbich 
are not quite At for operational service to Civil General 
Transport Units where they can be employed on 1ocaI 
duties, and 

(e) discontinuance of fresh employment of civilian personnel 
until vehicle deficiencies exist. 

270. The Committee regret to note that, due to lack of balance 
between the numbers of drivers and of vehicles in transport and am- 
bulance units, an expenditure of about Rs. 12 lakhs was incurred on 
the wages of drivem and cleaners who were without vehicles and 
that rrimultanemuly an expenditure of over Rs. 19 l a b s  had to be in- 
curred for hiring transport from private operators. 

2.71. The Committee find that there has been lack of coordination 
between the different branches of Army Headquarters in regard to 
the r(ecndtmarat and posting of drivers to General Transport Units 
and the supply of vehicles to these units, Had the branches concern- 
ed taken concerted and prompt action on the basis of the various 
strength returns and vehicles returns submitted by the Units, the 
imbalance between the number of drivers and that of vehiclees d d  
have been appreciably reduced. 

2.72. The Committee note that necessary instructions have now 
been issued to set matters right. They hope that a close watch wilt 
be kept on the implementation of th- instructions by Army Head- 
quarters. 



(ii) Egginaer-in-chids Bmnch 

imprope7 technical sanction. and defecfitw design of otvvhead ~eset -  
troirar, para 30, pages 43-44. 

2.73. A contract for the construction of 3 round over-head reser- 
voirs based an the designs and drawings of the contractor, at  w cost 
of Rs. 6.09 lakhs, was entered into in February, 1964. The contractor 
guaranteed the structural stability of the reservoirs for 12 months, 

2.74. The work was completed in February, 1965. On 22nd Sep- 
tember. 1965, one nf the resenroirs collapsed whilt. it was only half 
full. A technical h a r d  which assembled on 25th September, 1965, 
found that the contractor's design for the overhead tanks was dcfec- 
tive in the following respects: -- 

( i )  the safe bearing capacity of thc soil adopted by thc'con- 
tractor in his designs (2:31 tons per FS) was much higher 
than that specified in tender (0.5 ton per FS); 

(ii) the stress in reinforced columns was 10 per cent more than 
that permissible allou.ing fat. se~smic* ~ f f c c t s ;  and 

(iii) the foundation beam was under-reinforced (40 to 60 per 
cent less than that required). 

2.75. The contractor agreed in November, 1965, to rcconstruct the 
collapsed reservoir to  a fresh design, and to strengthen the remain- 
ing two reservoirs, a t  his 1j1c.n c c ~ t  The work was in progress 
(March, 1967). 

2.76. Each work is rcquit.td to tw technically sanet ioned by the 
competent engineer authority before it is commenced, the technical 
sanction amounts to a "guarantee that the proposals are structurally 
sound". Where the work is carried out by a specialist firm to its own 
design, the technical sanction is required to be accorded, after receipt 
of the tenders, on the basis of t h c  accepted design. 

2.77. In this case the competent engineer authority accorded the 
technical sanction, in October, 1963, without working out any design 
and before tenders based on contractor's own design were even in- 
vited; the sanction merely described the number and size of the tanks 
with some general specifications. Further, defects in the contractor's 
design found subsequently by the technical board on 25th September, 
1965, were not detected before it was accepted and the contract en- 
tered into. \ 



2.78. The Ministry have stated in Januarv 1987 that a Court af 
Inquiry had h e n  constituted in August, 1996. to enquire into *the 
question of regps ibi l i ty  for the technical sanction by the competent 
cnginecr suthori ty ". 

2.79. Due t o  thr nun-cornpletlon of thc works on reservoirs, other 
sslecta lfke tubewells, pumps. etc., constructed irt a c a t  of Rs. 5.89 
lakha, are l v i n ~  unutilisl?d s~ncc October, 1W: In the meanwhile a 
certain ex~nwditurc is being incurred on watch and ward and pay- 
ment of  mrnrrnurn chargm for electricity (suppiv o f  which had been 
arranged in antu5patron o f  the compl~t~on)  . 

2.80 T h c  Mditional Secretary, M~nistry of Defence stated th:tt 
the, Ihportmcnt had to sat~sfy thenxielves that the design supplied 
by the Contractor was sound In this rimA t h t h  cbontr-artlvr had g1t.m 
an undcv-toking, that he would ensurc the structural soundness and 
would set right anv d r f ~ c t s  that m i ~ h t  dewlop. Now instructions had 
i w n  issucrd that ihr  technical sanction qhould be g r w n  only nftrr  
t hc &sign supplwd by thc Contractor wns scrut~rusc-d and accepted. 
I*hc witncss further. disclomj that action had been initiated against 
the officcrs found guilty by thtb b a r d  of Inquiry. One of the officers 
who was primarily rcsponslblc had bem removed from service for 
sornta other dcfaiilts, committed bv him The St~re tary ,  hiIlnistry uf 
Dtbfencct n d M  that "the C h e f  Er1gincc.r was to blame for not p q j n g  
attt'ntiot~ to tlw qucstjon of technical sanctmn." The witness also in- 
forrywd the  Comm~ttcc "Even earlier on 16th February, 1963, instruc- 
tiaru had been issued tha t  the practice of getting the contractor's de- 
sign should cease forthwith and in futuw t~nders  would be called 
for based on our own dcsijps." Thc Engineer-in-Chief informed the 
Committee that actuiillv their norrnel policy was to prepare their own 
designs and to ask for tenders on that basis. I t  was only in the year 
1962-83 i .e . ,  in the days of emergency, that in the case of certain ten- 
ders the contractors were asked to produce their designs. He also in- 
formed thu? Committee that now they werr reverting to their old 

\ r ' . .  practice, - *  V*  

2.81. The Committee enquired about the present position of the col- 
lapsed reservoir which the contractor had agreed to reconstruct in 
Nmwmber, lgm. Thp Additional Secretary Ministry of Defence stat- 
1.d that this contractb~. st& tht work fht, but half way through, 
he gave it up. The Swretnry, Ministry of Defence stated that the 
Contractor did not make nnv progress and in February, 196'7, the re- 
maining portion of the work was given to another agency at the risk 
and cost of the contractor. After the work was completed the extra 
cost involved would be recovered from this contractor. 



2.82, In reply to a question the witn~ss staW that the ~~sslets such 
as tubewells, pumps ctc. cteaated under the project could not be utilis- 
ed due to non-completion of the tanks. However, two tubewells and 
two pumps costing Rs. 1.2 lakhs ha$ been put into use since the com- 
missioning ot one of the tanks on 7th May, 1987. The remaining us- 
sets would he put into use on comylction of the work on other two 
tanks. 

2 83. From the note furnrshtul at t t w  mstnncc o f  the C'ommittee, 
it is wen that thc total sum OI Rs 5.69,505 has been paid to the d ~ f a u l t -  
ing contractor on account of the construction of tht* reservoirs. A 
net amount of Rs. l,O5.045 is recovcrrrhlc- from thtl contractor on 
account of the rernnitl~ng portion of the work that is being done a t  
his risk and c~xpe:.ista T h t t  Chief Engtlcer has asked the contractor 
on 30th September, lMi7 to deposit thc amount of overpayment. 
Other Command Ch1c.f Enginwrs hatrc also been asked to withold 
payment of a n y  dt1t.s of thc contrrrrtor available with thcm. 

2.84. The Committee arc unhappy to note that the competent 
Engineering authority vccurdcd the technical sanction for the work 
without tither working out any dttailcd &sign for the work or 
checking up thoroughly the d e d m  submitted by the contractor, wtth 
thc result that one of the m r v a i r s  callaped when brought into ase 
in September, 196% The Cmnmittw cannot ewapc the conclusion 
that the competent Engineering nut horit y ronstrusd the tachnicd 
mnct3on as merely a formality before undertaking the work. The 
ColllIlltittee expect thcb Engineer-in-Chief to ensure that the authori- 
ties cuncerned accord tectinicvl sauctiotr only after a careful COWL 
deration of the design and ~pccificationu. Serious notice? ahould be 
taken if the standing instructions about n ca&l wrutiny of the 
design before the according of technical mmtion arc not strictly 
fdIowed by an Engineering authority. 

2.85. The C o m i t t t r .  note that, in the present caw, the pemon 
primarily responsible for the default has been removed from aervice 
for Mune other defaults. 

2.86. The Committee weald like to be informed of the recovery o t  
Rg. 1.85 lrUu from the contractor in this cam. 

Acceptance of defective design for stmage uheds, para 31 page 44. 

287. In January, 1964, the Chief Engineer entered into a contract 
for the construction of 3 storage sheds at a cost of Ra. 8.04 lakhs. The 
technical sanction, and the contract were based an the contractor's 
own design, whfch had been examined and accepted by the Chief 
Engineer after certain modifications. 



2.88. A n f k  amminotion of the work by the Chief Technical EXE 
mincr in July, 1W, and rubsequent investtgationr, dEsclosed that: 

( i )  the accepted design of the sheds was In m e  ways defec- 
tive; the eontnetor had ako used untested steel in place 
of kstrcld rtrssl; 

(ii) f h ~ !  rontractOr had been allowed to provide sliding doors 
(wh4ch am chcaper) instead of roller shutters, and allowed 
cxtra payment for steel braces, though he was to provicie 
thcsc without cxtra coqt; steel windows used were also of 
suhtandnrd quality. 

2.89. A r q r t  on thc effect of the defective design and the use of 
untc!atwl s twl  h- ?he mntrnr to r ,  referred to In ( i )  above. on the 
stmrtural atabilitv of the sheds, and their financial implications, is 
awaited Aa rcgnrds ( i i ) .  A recovery of Rs. 35,470, agreed to bv the 
C h i d  Enginwr, was disputed by the contractor: the matter was dtated 
to be under arbitration (December, 1W). 

2.90. The representative of the Ministry of Defence stated that 
the tender in this case was based on an American collaborator's design 
based on American standards, which differed slightly from Indian 
standards. The design that was accepted was not checked by the 
engineers with deference to Indian Standards. The Chief Technical 
examiner pointed that out  and thta Cont1-actor was asked to streng- 
then those members. 

2.91. The Committee asked whether the enquiry regarding the 
effect of the defective design and the use of untested steel by the 
contractor h ~ d  been completed and if so, whether any responsibflity 
had been fixed. The Additional I Secretary, Ministry of Defence 
informed the Committee that the enquiry had been completed. The 
Secretary, Ministry of Defence s'ated that there were two or three 
points which had gone to arbitration. "In this particular case, the 
Chief Engineer proposes to deal with the disciplinary aspect in the 
light of the results of arbitration proceedings. I don't think it is 
necessary to wait for the close of arbitration proceedings, because 
they are by no means the judicial proceedings in that sense and I am 
asking the Engineer-in-Chief to take an the disciplinary aspect in 
advance.'' 

292. In reply to a question, the witness informa the Committee 
that the Ministry had directed all the Chief Engineers on 20th August, 
1966 not to have any dealings with the contractor. 



(b) u per contract, atccl windows were to be provided Lrcnn 
rtuzdud manufacturers, the of the window provided 
by the contractor in hir own deuiga was not available in 
rtradud d z a ~  d W widow8 n01ID.11~ manuf~ctw'bd by 
the trade. The contractor was, therefore, permitted to 
angle iron and manufacture the steel windows. The work- 
manship was however, found substandard and not mm- 
parable in quality with thme of standard manufacturers. 
It was decided to recover a sum of Rs. a76  for the hiub 
standard work; 

(c) the contractor has not s p e d  to the recovery of the amount 
and the matter has been referred to the arbitration; 

(d) a claim amounting to Rs. 8,008.11 has been raised against 
the contractor for the difference in price of steel conforrn- 
ing to standard quality' and that conforming to 'commercial 
quality' used by him. The contractor has not accepted the 
Government claim and the matter has been referred to the 
arbitrator; 

(e) the Government and the contractor have submitted their 
claims to the arbitrator and the date of hearing of the case 
has not yet been fixed; 

(f) the storage sheds are  being fully utilised for the purpo* 
intended. 

2.94. The Committee regret to note that the design of the storage 
sheds which had been prepared by the contractor and ,accepted bgt 
the Department with some modifications has now been found to ba 
defective. It is also strange to note that the use of untested in tho 
place of tasttd steel bp the contractor was not detected by the engb 
nacing ofl[icers supervising and inspecting the work. The csntmc- 
tor was ahwed to provide chuaper sub-standard substituntes for 
doors a d  windowa and allowed extra payment for steel braces which 

required to be provided without extra cost. The Committee 
nab that cd;iseiplinarg action is being tabn  against the oia~lblll r e  
lJarudbk for the in this case. 



2.86. In November, 1983, under the Emergency Works Procedure, 
an Army Commander sanctioned a scheme for providing external 
water supply (67 lakh li- per day) for troops at a station at an 
mtfmated cost of Ra. 24.90 lakhs. The scheme comprised construc- 
ttm of 8 overhead reservoirs, sinking of 5 tube-wells, provision af 
pump h o w ,  etc. and laying rising and distribution mains. 

2.97. (a) All the 8 ovmhead mervbirs, constructed during the 
period April, 1984, to February, 1966, at a cost of Rs. 11.19 lakhs, 
are lying unutllibled. It was observed in this cnniwction that the re- 
lremlm were constructed wen before the availability of requisite 
quantity of water had been satisfactorilv ectablished and layout of 
the maim settled. 

2.98. The table below shows the d a t ~  of cnrnmcncement an8  
completion of the! works: 

H overhead 5 tubewells Kising and 
tanks --. - -- Jistribution 

I 4 mains 
tubewell tu bewells 

Date of gmlo- 
gist's report 
on suitability 
of sire ' . . . Nov. xgbq Nov. 1964 

Date of contract Mar. I* Aug. rMg Not stnrtcJ Even tht I&y- 
uptu 1)s. out has not 
1966 (awai- been settled 
ting geolo&t's (Jan. I 967)- 
report cm 
the yield of 
the 1st tube- 
well) 

Date of completion 
Scheduled , Aps. 1965 Fcb. 1966 
Extended . Oct. 1965 June 1966 
Actual . Ftb. 1966 Aug. 1966 

Date af performance test 
to determine yield Decmba, 

- -- " 
I* 



2.100. The construction of the xwmvoirs was started (April 1964) 
7 months before the geologist's report an the suitability of the tenta- 
tive site of the tube-wells was mxived  (November 1964); the sink- 
ing of the first tubewell commenced (Augvst 1985) 9 months after 
the receipt of plogis t ' s  report due, it has btwl stated, ro tlifRculty 
in getting suitable contractor. 

2.101. The performance test of the 1st well was conducted in 
December, 1968, 10 months after the reservoirs were completed; the 
size of the remuinma 4 tubcwtlls is to be decided, and boring com- 
menced, after getting the j:twloglst's rtyxrt on t h ~  maximum safe 
yield which was awaited t i l l  December, 19G. 

2.102. As regards the rwng and distxl1)ution mains, ttw Ministry 
have stated that laying of thtl n l ~ i n ~  could not be take11 up .so far 
(December, 1966) as i t  was subsequcntiy decided t o  !It in tile water 
distribution system (which was originnlly intcbndcd for only R divi- 
sion strength of troops) with the master plan of thtb statmn and the 
master plan has vet to b~ flnalised. 

2.103. (b)  The competent c n f i n c w  authnritics had accorded tcch- 
nical sanction-which is the approval of design and specification to 
ensure that they are in accordance with sound engineering practice 
and fulfil the object in view with the least expenditure-(the day) 
before the contract for construction of rcsvvoirs was entmcd into. 
Nevertheless- 

(i) the contract drawings did not spci fy  the sizes of the inlet 
and outlet pipes or ovcrflow and wash olrt pipes; 

(ii) the quantities of work in respect of clarnps for fixing the 
pipes actually required to tw done was found to be 57 
quintals (713 per cent) more than that stipulated. Simi- 
larly the design approved and given to the contractor in 
March, 1965, provided for about 1,000 Rft. (255 per cent) 
of certain pipes over and above the approximate length 
shown in the schedule to the contract. 

2.104. The sizes of inlet and mtlet pipes referred to in (i) which 
were approved by the Commander Works Engineer during the execu- 
don of tlhe work were considered by the Chief Engineer to be larger 
than required. The larger sizes had, however, to be used mainly as 



2105). The Additfonal semtary, Minfstry of Defence st8ted that 
tMr work was wlsdcrtaken under tbio Ernqpmy Works proctdum 
4 risemoh out of 8 had ben put into tse. The witness f e  
stated thnt "the cumplde emdination could not be donen and added 
i h a U  in a work of this nature certain amount of delay in the program 
af varfaw items of work was bound to occur. In thb particular case, 

pert of the delay was due to the change In the Nope of the work 
The Commfttse pointed out that the construction of reservoirs was 
started In this case seven months before even the geologist's report 
an the site of the tube-well was received and enquired if it was not 
a lop-sided way of doing things. The Additional Secretary, Ministry 
oi Defence admitted that there had -been no proper co-ordinatlon. 

2.106. The Committee asked whether i t  was a fact that the re- 
oervoirs were planned and executed even before the plans for the 
rising mains and the distribution mains wcre prepared. 'fie repre  
sentative of the  Ministry of Defence stated tha t  the location of the 
reservoir was d~pcndrn t  on various o t h ~ r  factors and the reservoir 
had been locefei an that basis. The distr-;hution mains were orlgi- 
nally planned for a certain population anti hwl to be changed in view 
of the decision to locate R bigger garrison. 

2.1Q7. The Committee understand that the object of the work 
sanctioned undar the Emergency Works Procedure is to ensure corn- 
plation of the work with the minimum delay and maximum twonomy 
in m p r d  to money and stores. In the present case neither was any 
time savad nor any economy achieved. On the contrary this led to 
the lacking up of capital and unpductivc expenditure. 

2.108. The construction of the ~.sservoirs was started in April, 
1984, mven month before the geologist's report on the suihbility of 
the tentative site of the tubewells was received in November, 1964, 
and the avaihability of the rdquisite quantities of water had been 
rstisfactmilg established. The sinking of the first tube-we11 was 
commenced in Augnst, 1965, pine months after the receipt of the 
gdwist's report aM1 iiki & o n c e  tast c m d m  in Deembe, 
I-, ten months after the re3ervofrs were mmpbte& These facts 
d e d y  indicate that them laeli of coordbation in tbe pbnaiag 
uld cr~tecatioa of the prow The C o d t t a a  axpact Osvemment b, 



Technical e x a m i n a h  of contracts and works,  para 39, pages 53-54. 
2.110. The Chief Technical Examiner's organisation, set up in tho 

year 1935, checks a percentage of contracts and bills and conducts a 
site examination of certain works. (Check of specifications is out- 
side the scope of its functions). 

2.111. 1 .  Results of check of  contracts and works.-During the 
year 1965, the organisation conducted tcchnicnl examination of con- 
tracts,;site examination of works in 688 cases. This disclosed: 

(a) In 1 1 castas, con tracts contained ambiguous or defective 
wording and/or wcrc not accompanied try detailed drawings. The 
financial implication of these lapses could not, howevcr, be deter- 
mined. 

(b) In 3 cases, the contractors were given extra contractual bene- 
fits amounting to Rs. 5.37 lakhs. 

(c) In 272 cases, the contractors were overpaid Rs. 11.25* lakhs 
mainly as  a result of the following:- 

(i) Acceptance of substandard wark and lor defective work- 
manship without effecting suit able recovery; 

(ii): erroneous pricing and i nco rmt  measurement, of work 
done. 

11. Dew in recovery of ovetpcrgments.-Of the overpayments de- 
tected by the organisation and accepted by the Military Enginem 
-- 

.This cxcl&s cases in which the contractors rectified the defects at their own cost 
&/or cases in which the amormt could not be determined. 



2.112. ]&pMrdng the percientsgc of checks of various items such 
as Cmtracb, Bills, Muster Rolls &. conducted by the Chief Tech- 
n l d  Examiner, the k r c t a r y ,  Ministry of Defence! stated that in 
1962, the Chief Technical Examiner had crinductcd thc examination 
af worb valued at Rs. 14 crores as  against the total value of works 
of Rn. 58 mm. In 1966, the value of works examined by Chief 
Technical Examiner was about Rs. 76 crares as againit the total 
value of Rs. 113 crorcs. There had been e progressive increase in 
q m r d  to the examination d works by thc Chief Technical Exami- 
ner. *- %I 

2.1 13. The witness stilted that  the percentage of over-payment to 
the total value of works was as follows: 

2.114, In reply to a question, the Additiwul Secretory stated that 
n o  comparison had been made with the pcrcentagc of works covered 
by the Chicf Tc~hnical Examiner of the Miniqtry of Works, Housing 
& Supply. 

2.115. The Committee pointed out that in 272 cases, contractors 
were over paid to the tune of Rs 11.25 1;ikhv nminly rl tw to :mept- 
ance of sub-standard works and enquirt4 reasons for acceptance of 
such large number of substandard works. The witness state.1 "Tf 
the total number af works going on and their co5t of Rs. 30.2t) crores 
was considered, the 272 cases which wcrc detecrecl by. thrt Chief 
Technical Examiner's organisation costing Rs. 11.25 lakhs would not 
work ou t  much." The Committee pointed cut that the irregularities 
brought out by the Chief Technical Examiner were indicative of 
lack of proper s u p e ~ s i o n  of works in the Military Engineer Service. 
The Additional Secretary stated that the Pdilitary Engineer Service 
was a large organisation. The organisation had to work sometimes 
under certain handicaps and tight schedules like work in out of 
way places and so on. All these factors did contribute to irregulari- 
Mm or delay. He stated "I think the Chief Technical Examiner's 



(argmbation which is a very good orgmimtfw, keeps a good check," 
He added "There are same cases of malpractices and corruption, we 
are always alive to them. We imestigate them and try to find out 
remedies. But I do not think there is anythillg seriously wrong 

19 w&h Military Engineer Service as a whale.. . . . . . . - 

2.116. In reply to a qdestion the Secretary, Ministry of Defence 
.stated that normally ol Court of Inquiry was appointed to go into the 
quaablon of irregularitiw bmught out in the Report of the Chief 
Technical Examiner. In the case of overpayment which ~ p p r e d  
to have been made deliberately or made in a careless manner, en- 
.quiries were atso held and the fact that the recovery had been made, 
did not absolve an officer fnm departmental action. 

2.117. On being asked a b u t  the reasons for the delay in the re- 
covery of overpayment amounting to Its. 3.40 lakhs from the con- 
tractors, the witness stated that a sum of Rs. 1.99 lakhs had since 
been recovered. The delay was due to the fact that some cases were 
under arbitration, some cases were pendhg before the court and in 
some cases action in regard to the rtxovesy was in progress. 

2.118. From the note furnished at  the instance af the Committee 
.by the Ministry of Defencv i t  is observed. 

(a) Cases of over-payments pointed out by the Chief Techni- 
cal Exarnmer and his observations thereon are received 
by the Engineer-in-Chief's Branch in draft form. Theae 
cases are referred to tb respective Chief Engineers 
who are asked to 1oc:k into these cases and indicate their 
acceptance or o the rww and the proposed remedial mea- 
sures and disciplinary actios~. 

(b)  These cases are further examined by Engineer-in-Chief's 
Branch and suitable action is taken after the comments 
are received from the Chief Jnlfineers. 

(c) Remedial instructions arc also issued as and when consi- 
dered necessary. 

2.119. As regards the dclay in the recovery of the balance amount 
sf Rs. 1.41 lakhs (Rs. 1.99 lakhs has already teen recovered out of 
Rs. 3.40 lakhs shown as outstanding against the contractor), the Min- 
istry have given the following reasons:- 

(a) arbitration proceedings are in progress; 

@) matters pending in court; 



t u l . T h e C a m m i t b s A o t e t h t t ~ ~ ~ - -  
. b d t h 4 ~ f i g a d t h e t t b e f r r a r b C 0 6 d P c t s d  b Qdd 
T e c h d d  R x a n b d s  (hypnhtitm &mbg the jaw 1965 hldl dbjlb. 
ed: 

(ii) that the eontrrcta were not accompanied by detail& 
dnwiaga; 

Oil) that contractom were dvem extra cantncfad bend@ 
(iv) acceptance of sub-standard work 
(v) defective workmanship; 
(vi) erronems pricing; and 

(vii) incorrect measurement of work. 

2.122. The Committee expect Government to take suitable rcme- 
dial measures to ensure that such lapses do not recur. 

Z.123. The Committee hope that, except for cases under arbitre- 
ti- and pending in the Courts, the Military Engineering Services 
authorities will take adequate steps to effect recoveries from contrac- 
tors of the balance of Rs. 1.41 lakhs of overpayment. 



NAVY 

Rerna?ute p+ocutemmt of Natraf stores-yam &page# 13-14. 

Certain mooring gear mting Rs. 6.S lukhs, procured in cannee- 
tion with provision of a permanent mooring berth a t  a Naval baue,. 
behamen November, 1961, and May, 1963, is lying idle consequent 
on dropping of the scheme in June, 1964. 

3.2. Bulk of the equipment was ardcred from abroad in June, 
1961, before the civil works were sanctioned in August, 1961. This. 
sanction itscLf was issued while the suitnbility of the proposed si te  
of the berth was still under investigation of the port authorities 
(who were to execute the civil works) in consultation with the 
Central Water and Power Commission. 

3.3. In July, 1962, the Commission stated that establishment of 
berth at the proposed site would entail large scale maintenance dred- 
ging and formation of eddies in i ts  vicinity. It was, therefore, d e  
cided in November, 1962, to give up  the project fur the provision of 
a permanent mooring berth and, instcad, provide a temporary moor- 
ing berth in the commercial part of the port. The latter proposal 
was also dropped in June, 1964, mainly as: 

(i) due to change in the strategic situation, a separate berth* 
at  this base was no longer considered necessary; 

(ii) a commercial alongside berth was available a t  the base, 
and could be used, as and when required, for a certain 
period at  a time. 

3.4. Procurement of the mooring equipment when the question 
about the suitability of the proposed site of the berth was still under 
examination has thus resulted in unproductive capital outlay of 
Rs. 6.54 lakhs. The Ministry have informed Audit, in December, 
1966, that it may be possible to utilise the equipment elsewhere an& 
that it will retain its utility and value indefinitely. 



36. The Committee enquired the reawns for the equipment being 
u n u t i l M  between November, 1961 and May, lZ)&,3. 

The Additional Secretary, Ministry of L)elence stated that gene- 
rally their experience has shown that such equipment materialbed 
in a b u t  three yeass from the date of order. And the project civil 
works were expected to be completed by the time of arrival of the 
equipment. In the present case, the compEetion of the civil works 
was delayed due to the following unanticipated factors:- 

(a) p i b i l i t y  of large scale maintenance dredging and far- 
mation of eddies as a result of Itlrge scale dredging; 

(b) dispute with the Port Trust authorities and the Naval 
authoritim regarding payrrlent for maintenance dredg- 
ing of the temporary mooring berth; and 

(c) liberation of h a .  

3.6. The Committee pointed out that these reasons could not be 
termed as unanticipated. The Secretary admitted that in regard to 
the maintenance dredging this could have b e n  looked into. As for 
the disputi with the Port Trust authorities, Ire stated that the Port 
Trust being an autonomous organization, they could not be per- 
suaded to be more co-operative. 

3.7. In view of these factors the whole programme for the moor- 
ing berth had h n  dropped. He admittt~d thar he did not know 
whether the mooring could be utilised el ; where They were consi- 
dering disposal of the equipment which is in  perfectly good condi- 
tjon. 

0 

3.8. The witness agreed with the Committee that the planning 
was done without consideration of all factors and stated that the 
matter should have been gone into in detail in all its implications 
bcfore steps were taken to finalize the question of sanction as well 
as placing the order for the mooring equipment. 

3.9. The Committee regret that as admittd fn evidence there has 
h e r 1  a certain lack of planning and forethought in the pure- a d  
installation of equipment, resulting in an hfructuous expanditpn, 
bt Rs. 6.54 lakhs. If the propad for the purchase of m o w  equip 



mant bd been examined in d e w  a d  didacultbsl in the avaiilability 
ef site foreseen, tbis infrPcttlom expanditwe c d d  have been avoid- 
ed. The Ministry of Defcmce s h a j d  b u e  Juitabh Instrtwtlans to 
uzsurc that pmjccts an MUKfionsd d g  after examtination of a!l 
a,pccts sa tbat cam sf this type do not maw. 

NEW Ihwn; M. R MASANT, 
February 21, 1988. 
 ha lg&a. 2, 1889 (S) . 

Chairman, 
PuMic Accmints Tanmi- 
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2. The detsils of the net excess by various Heads of the 

Grant are indicated below:- 
(In thnusrnda of Rs.1 

Sub-hud Final Actual (+ )Exctsr 
Grant E x p m d i ~ r c  (-)Savmg 

I z 3 4 5 6 

A-Pay and  allowance^ of 0 1,58,87,46 
rht Army S 6.(ig191 I &,78,6(5 1,64,93,73 ( +)1 ,15~07  

R (-1 1.78,73 

12-Purchase and sale af stores 0 1,54,36,3H 
other than lot Mmufrc- S 6,49,38 rP6R,29,83 1 , 6 9 ~ 1 8 +  (+) 8 8 4 7  
turing md Research Est~s, R 7~44d39 
MBS (excluding Hngineer 
Store Depau) 



No=:- 0 : m i n d  GCMI 
S : Supplementary G m t  
R : Re-apptuprrrtrun wtth~n the p a n t  

3. It would be seen from the above statement that the net ex- 
of Rs. 4.82 crores which is 0.8 per cent of the Final Grant has occurrad 
mainly under Sub H-d E due to larger materialisation of rupplitr 
than anticipated at the time of final estimates framed in March 1W 
in r e p c t  of Ordnance Factories. The important factors rerponsiblc 
for the excess under the various Subheads ere briefly indicated be- 
low: - 
Sub-Head 'A '  ( 4 ) Rs. 115.07 lakhs 

The excess of Rs 115 lakhs o w r  the Final Grant is mainly due 
to the per capita rate for pay and allowances of OfRcem 
and other Ranks, adopted nt Final Estimates stage, having 
proved to be inndtquatc. The variation is only 0.7 per 
cent in this case. 

S u b H ~ a d  'B' ( I ) Rs. 8S.36 lakha 
The decreastb of Ks. 48 lrtkhs at the Final Estimate stage was 

made consequent on the decision to disembody some 
Territorial Army units (Rs. 38 lakhs) and due to less 
expenditure on National Crdet Corps. Carnprr (Rs. 10 
lakhs) than ant~cipirtud wrlier. The excess of Rs. 85 
lakhs over the Final Grant was due to larger expendi- 
ture than anticipated m:- 

( In lakhs of Rt.) 

'i) 

(ii) 

Territorial Army, due to actual diuembodiment of 
Territorial Army units bcinq dower than anticipated 
(Rs. 15 lakhs) and larger number of trainccs having 
turned up for training ( R r .  5 lakhs) . 20 
National Cadet Corps, due to larger materialisation of 
supplies ((Rs. 3 i lakhq) and adjustment of heavy debits 
from State Governments on account of Can3 ex- 
pendirur: (RL 34 13khq) . 65 



The ex- under tSrfr head fir only 0.6% of the Budiptt aUobmant 
and b mainly dam to increme in tbe a- d;rea;rgb 
of Civfhna caussd by greater intake of recruits in the 
last quarter of the year. 

The excess of Rs. 136 l a k b  m r  the Final Grant was mainly 
due to: - 

(In takhs of Rs.) 

Larger txyccnditurc than anticipated on Rail Chargcgi on 
account of mnvtmcnt of peraonncl and atcwcs, duc to 
operation5 370 

Sub-Head 'E' ( . r  ) Rs. 532.68 lakhs. 

The decrcasc of Rs. 191 1 hkhs  at t he  Final Estimates stage 
m ~ i n l v  due to ( i )  less psxpenditure having been antici- 
pated on purchase o f  materials for Ordnance Factories 
(Rs. 1866 lakhs) due to less materialisation of supplies 

partly attributable to suspension of supplies by same 
foreign countries and ( i i )  anticipated less expenditure 
on transportation charges (Rs. 45 lakhs). as a result of 
( i )  above. The excess of Rs. 532 l a b  over the Final 
Grant was mainly due to larger expenditure than anti- 
cipated on: - 

( I n  Zakks of Rs.) 

( i )  Ordnance factories, due to larger materialisstion of  
supplies (Rs. 401 Iakhs), heavier adjustment than 
anticipated on account of Customs Duty (Rs. 73 lakhs), 
Pay and Allowances (Rs. 33 lakhs) & Misc. expzndi- 
turt (Rs. 16 lakhsl . 523 

(i i)  h4ilitary Farms, due to Transportation charges . 9 -- 
532 



The decrease of Rs. I866 lahhs at ths Final &timate stage in- 
respect of Ordnance Factoriss as r rtisult of mtikip~ted 
short supplies was due to o gemmi fall in tbr materialia- 
llr~iation pmsp&s ftom original anticlpeWn and also a 
setback on account of restrictions on su#iw from UK 
and USA for defence requirements and st~ppam of ship- 
ment from other countries for about three months conse- 
quent an the d i e t  with Pakistan. 

The ultimate t .xctm of Rs. 401 lakhs on this account, resulting 
from larger materialisation of supplies was due to S@Y 
indigenous procurempnt. 

The excess wpenditurc in this case occurred in a situation 
which was beyond control. 

Sub-Head 'C' ( ) Rs. 360.91 lukhs.  

Increased allotrnant of R s  677 lnkhs under this head at the 
Modiflcd Appropr~ation stage wns due to:- 

( i )  Expenditure incurred b y  GREF Units and Formation of 
D.(;.H.R, placed iit the  r1;sposal of Army-vide Memo 
No. F. 114 (12) / lW-Pcrs ,  dntcd 20-9-1965 (Rs. 247 
lakhs) . 

( i i )  Incrcascd requirements of stores procured for ststock pur- 
poses for evimtual issue to works. (Rs. 325 lakha). 

(i i l)  Other maintenance exywnditure (Rs. 105 lakhs) ). The 
excess of Rs. 261 lakhs over the Final Grant is mainly 
due to:- 

(In lxzkhs of Rs.) 

Larger expenditure than anticipated on opcrutional works 
(Rs. 125 l ~ k h s )  and purchase of stores (Rs. 146 lakhs) 27 1 

Partly counter balanced by less expmditurc than antici- 
pated on minor works . . &)IO ----- 

261 - -  
The excess on these operational works occurred in c m o n  

with the hostilities with Pakistan during 1966.66. The 
tempo of these works did not nonnalise after the cessa- 
tion of hostilities as anticipated &at the time of framing 
the estimated requirements. 



4 f a ~ k r e b o r g d u W m w b m ~ ~ ~ ) 1 1 0 i ~ ~ b ~  
sn a variety of facton, not the least of which am tbc pastma of tbe 
acllfibaun and the attitudes of tht supplying munWes, the budgeting 
has to be bared upon the material and facts available at time of pn- 
puationlreview. The Revised Btbmterr were thus, based on the 
data then available and the surrcnrckrs were made on tbe best eai- 
mates possible on 30th m c h ,  1966. This Ministry conducts periodi- 
cal budget review to minimise such variations and to effect timely 
surrender. If despite all these efforts the estimates have slightly 
$one off the mark, it is due, essentially to t h e  variables whose trend, 
f t is not p o ~ i b l c  to forecast. 

5. The excctss of Hs. 4,81,43,41M is 0.8 per cent of the Final Grant 
Ztn the circumstances explained above, it is requested that the excess 
may be recommended for regularisation by Parliament under Article 
1 lPi of the Constitution. 

6. D.A.D.S. has seen. 
'[Mmistry of Def. O.M. No, F.lO(7) iS7,,'D(Budget), dated 15th 

October, 19671. 
- - - -----.. 

(2) 
Suwm: -Rc.gu&Atrisa tion of the excess ovcr Voted Gmnt disclosed 

in the Apptop7iatlota Accounts of the Defence Services fot 
the year 1965-66 undm Gtant No. 12-Defence Saruices, 
Effective-Navy. 

Gtant No. 1LDefence Services, Efective-Navy 

Rs. Rs. 



75 

2. Thc details of the net excess by various Sub-Heads of the 
Grant are indicated below:- 

--. - 

Sub-Head of the Gtmt 

3. I t  ~voul t l  LI* wen frwm thc, nbovcb tablo that the net excem of 
&,. 133.62 lakt-ts has  ~ ) C C ' I I Y : ( * C ~  rr~i l l r~ly undcr  Sub-Head 'El (&. 112.88 
lakhs) and to  :I lesser t x t c 4 r i t  under Sub-Hmd 'A' (Hs. 4.10 lakhs), 'D' 
(Rs. 9.56 lakhs) and 'F' (Kc;. 6.97 lakhs)  . Thc important factors rea- 
ponsihlc for  the, tJxcrbs.i undcr thcst Sub H r r l d s  arc bridty indicated 
bclow : --- 

Sub-Head 'A '  ( + ) Rs. 4.10 Inkhs 

The excess of Rs. 4.10 lakhs ovitr the Final Grant has arisen due 
to payment of arrears of Pay  and Allowances to certain OflRcers 
(=. 1.05 lakhs) and larger expenditure on Yay and Allowances of 
Sailors (Rs .  3.05 lakhs) than anticipated. 

Sub-Head 'D' (+ )  Rs. 9-56 lakhs. 
The excess under the Sub Head was mainly under 'Passage and 

Conveyance of PersonncllStores'. This excess is attributable to the 



fact &at the movement af PemnnellStores irJ an umvtain factor 
depending as it does on the rvquiremeats of the Service from time to 
time. The uncertainty of raising of debltg in respect of movement 
of Permnne1lStorc.s by Railway Authorttics aim make it difficult to 
iuosess the expenditure very correctly. 

Sub-Head 'E' ( i ) Rs. 112.80 l a k b  

The cxcc.#;m under this Sub-Head rr*sultd mainly in respect of 
'Provierions & Water', 'Qii and Fuel', 'Armament Stores' and 'Customs 
Duty' for the following reasons: - 

Oil and Fuel ( i ) Rs. 30.26 lakhs. 

The excess under 'Provisions & M' ' J tc .~ '  was n~ainly due  to the rc- 
quiren~ents consequent on the conflict between India and Pahstm 
which Icd lo additional expc~nditurc on 1.~ctual2ing Sailors detained 
from going on lcavc or release and the cssualjtics victualled in Naval 
Hospitals. This expcnditure could not br assessed carlicr. 

As regards 'Oil and Fuel' the cxccss was due to the increased acti- 
vities around thc Coast during the conflict with Pakistan. 

Amuznrent Stores (4 . )  Ra. 8.54 lakhs. 

The excess mainly occurred in respect of Armament Stores pro- 
c u r d  through the D.G.O.F. who supplied more stores than estimate& 
at the time of preparing the Final Estimates. 

Cwtoms Dutu (+) Rs. 51.27 lakhs. 

The excsss under this item is accounted for by the fact that claims 
in respect of the previous year were booked in the accounts for 19&5- 
66, As the heavy compilations were adjustM in the March (Final/ 
Supplementary) 1966 Accounts. the expenditure could not be antici- 
pa ted. 

Sub-Head 'F" (+) Rs. 6.97 lakhs. 

The excess under this Sub-Head was mainly in respect of 'Dq>art- 
mental Charges' where an ad hoc cut of Rs. 10.00 lakhs was made at 
the time of Final Estimates keeping in view the low expenditure by. 
M.E.S. in the previous year; but Anally the expenditure booked undet 
this Head was more than what was anticipated. 



4 It wiil be seen from the explanations given above that the 
fmxm in question resulted mainly for the following reasons:-- 

(i) Conflict with Pakistan. 

(ai ) More expenditure on movement of hrsonntal St arts 

(iii) Exccsr; payments in rcsytvt of Custom Duty. 

5. h so far as the c o a c t  with Pakistan is concerned, it will be 
appreciated that contingencies of such natum are unexpected and 
that ~t will not t>c pnssibk to f(>r.csct. cxpwditurc or\ this iwcount. 

7. Ah regards t ~ ~ c ~ s s  thsptl~itiiturt. o t r  'Custr~rns Duty ' ,  it may b* 
stated that the prcmdurc rcgnrdlng the adjustt"c?nt of Customs Duty 
is a lengthy trne This levy 1s required to be sorted out between the 
Civil and the Militarv Authorities and ~t takes long for the claims to 
be final~sed. Necr)ssary ~ n s t r u c t ~ o n s  havv bccn issued to the Embar- 
kation Commandants vtdr* Army Hqrs. lettcr No. A / l W S /  I II,/QMav 
Shipping, dated the 25th November, 1966, thtit aswssment and adjust- 
ment of customs duty should bt* made without dclay and that a 
monthly return in th'E matter should bcb n.n&red to the Govern- 
ment. 

The Comptroller & Auditor Gcneral of India and Ministry of 
Finance (Department of Revenue) have also been requested to h u e  
suitable instructions to the various Accountants General and the Col- 
lectors of Customs Duty for t h e  prompt assessment and adjustment 
of customs charges on Defence Stores. 

8. The excess of Rs. 133,62,489 is app~jximately 4.60/1 of the Final 
Grant. In the circumstances explained above, it is requested that the 
excess may be recommended fur regularisation by Parliament under. 
Article 115 of the Constitution. 

9. The question of improvements in the preparation of Estimates 
is under consideration separately. 

10. D.A.D.S. has seen. 
fM. of D.u.o. No. F. 5/1369/D (N-1) dated the 16th October, 19671 
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2. The details of the net excess by the various Sub-Heads of tbe 

grant arc indicated below: 

3. It will bc see11 from thc above that  the net excess of 
Xs. 427*&5 1akh has occurn~ I  mainly under the Sub-head &Amy 
(Rs. 480.39 loktis) ptlrtl~ of'fsct by small saiFings under other Sub- 
heads. 

4. The rxctw of Rs. 480 lakhs under the SUD-head 'Army' has 
&sen due !o an excess of RE. 5.15 crores under Plant and Machinery 
ktr Ordnance Factories, and an ex- of Rs. 0.88 crores under 
W o r k  for Ordnance Factories, coun terbglanced by shortfall under 
other Works items forming part of 'Army' Subhead. Under Defence 



5. In order to avoid recurrence of such variations hetween Vded 
grants, reviews of budget a r e  carried out from time to time and all 
eBorts are being madc to cnsure that the Mimates rue framed as 
malisticall y as possible. 

6. The exccss of Rs. 4,27,85,359 is 3- 3 per cent of the Final G m t .  
In the cricumstances explained abate, it is requested that the excess 
may be recommended for regularisation by Parliament under Article 
115 of the Constitution. 

7. D.A.D.S. has seen. . 
[Min of Def O.M. No. F. lo(?) /67/D (Budget) dated 15th Octoh,  

lO67]. 



(Vide para I .80 of this Report) 
MMSS?.RY OF DE"IFENCE 

I. A dr*tailcd note on the promdure in vogue for grant of pensions 
tu rivilianss in DcQmcc Services, including inionnation on: - 

(a) mascms preventrng the Mmistry from submitting the 
pcmrrian papens to the Accounts authorities in time and 
thmr early finali,satian; 

(b) whetlux the mcasura M) far taken by the Ministry for 
early finalisation of pension cases vide para 28 of 26th 
Iteport of PAC (Third Ldr Sabha) are considered ad+ 
quate and are being implemented; 

(c) Measures takenlproposed ta be taken to ensure that 
pc.nsion papers  re completed one year before retirement 
of the employee. 

11. Please furnish the latest available statistics regarding claims 
far pcmdon which h v t *  been outstanding for more than six months 
w p t  b b k  &low: -- 



P h  indicate the reasons for nowflndisrrtisn of caa~es which am 
more than C#H! p a r  old. Please clarify whether- 

(a) pmviwional pension has been sanctioned in all such cues; 

(b) In case the employee wnccrned has since died after retire- 
ment, any special steps have bcen taken to sanction pen- 
sion to his family 

111, Please intimate the result of the review proposed to be under- 
taken to $ ~ e  whether anticipatory pension could be f~anctioned to the 
rcmmning lJ3rd of the cases mentioned in the Audit para. 

I .  ( a )  This pertains to Defence civiliuns, informatian in sespect 
r ~ f  which is being furnished st*paratcly. 

(b) It  is considcrcd that thv nwasures taken tor early finalisation 
of pension cases t-ide para 28 of 26th Report of P.A.C. (Third Lok 
%Ma) are adcquatu and are being implemented. hs simpliAcation 
of rules and proctdurcs towards ensuring speedier settlement of 
pension claims is a continuing process, improvement are made from 
time to time I n  this conncctton, it may be stated that s proposal 
regarding delegatitrn of yxrwcw to the Controller of Defence Accounts 
(Pensions), Allahabaci, f o r  sttnct~oning retiring pension as well as 
disability pens ionan  nwards In respect of commissioned ofRcffer fre 
at present undcr tons~dcratton. The acceptance of the proposal would 
speed up matters apprccrably 

( c )  This pertains 20 ddencc civilians, information is rmpect of 
which 1s bcing furnished separately. 

11,  The available statistics, as on 1-11-67, regarding claims for 
pensions, which have been outstanding for more than six months, 
are ,p'cren below:- 

Servicc Civilians 
Personnel 



Them are *I70 which are more than 1 yew dd. The reasam 
for non-finatisation of thew clairn~ are given hebw:-- 

(a) Rstirtng/Seruice pemim 

( i )  Some retired ofnccm are :nvoltwd in dlsc~plinarylcwrt cases. 
Prcrvi~ional pension equal tn l / 2  2 '3 of :heir normal entitlement 
h . r i  h e n  ridm~ttcd In mwt  tjf thc casril. 

( i i )  Dclny illso occurs i n  respect of farn~ly pcrwon claims of 
JCOs/ORs, whcn t h r w  is a t f l s p u t ~  bctwren cligihk heirs, or there 
rs a doubt regarding cllgil)~lity, or there is no eligible heir as per 
service documents. sinc(t1 i n  such caws, the title rqu i rcs  invc~stiga- 
tian. 

It is clarified that 

(a) Provisionnl/anticipatorv pension has been sanctio1;cd in 
all but 89 casc.s. 

(b) The Controller of Defence Accounts (Pensions) has no 
ready means of knowing in respect of any pending pension 
case whether the claimant has since died. However, as soon 
as the information is conveyed to him and the family 
pension claims are submitted, necessary action to sanction 
anticipatory pension under the rules is taken on a priority 
basis. 

In. Anticipatorti pmsions.-These cases are under ~0rStant re- 
view. Out af the cases mentioned in the Audit Para, there are now 
only 89 cases in which the anticipatory awards are not in issue. The 



main reasons for non-grant of such aw~rr ls  In the remaining ccastbs 
am: - 

(a) Rules do not provide for grant of snticipl~tary awards in 
family pnsron c;tws, when. claimant is othhcr than thc 
widow. 

( I )  I n  t h *  c a w  t3f r i f f i ~ t * %  111~i:'Il ; l i ' tb  5 t ~ t ) j w t  to l r ~ ~ 1 1  audtt, thc 
S ~ ' I . V ~ ~ ~  U0~1'ib anti lcrrvtb ; ~c ' i : oL l r l '  of a11 nun-gaxt ted st;lR 
duc tc) retire dur~rl!; thy rlcxt 3 years arcb c:hc.ckrtd every 
year upto ;l p r o : i c r . ~ i ~ ~ i  j~i*rvt  r\t,iq:" t),, t t i c  lot*al ;rirtfit stnR' 
and t h r y  cndorsc* a certificate* t h a t  the SCIOI'VII'C hsls berm 
verified. 111 th is  mnnrwr t h r y  c.ornplct\* t h e  chrvking up 

, of all tht* Scrwce Books. 
In the case of those not subject to local audit, the Hca& of 

Omces send the Servicr. 13ooks to thr  audit ofllecr for 
checking and recording a suitable. ccrtiflcak therein re- 
garding verification of service. 

( i i )  The Government sn7ant  is wked one year before the 
actual date of retirement to submit his fonnal claim for 
pmsion/gratuity. A Gazetted Officer is to submit his for- 
mal appljeation for pension to the Head d Department. 
If the officer is himself the Head of Department, he shall 
submit the application in Form 25 direct to the local 
Government i.e. Departmental Head and no formal appli- 
tim is necessary. 

mi) The Heads 02 Branches in the Semi= Headquarters pre- 
pare every six months i.e., cm 1st July and 1st January a 



fut of AU employees gazetted and rxon-gazettd who ariP 
at- che age of mpgrannuatisn twelve to eighteen moatb 
henn, and tmd i t  to the ControUer of Defence Aaaunb, 
AIl.bobad, with a view b hh initiating action fn due time 
regarding capletion of pension documcwb. In order to 
mmae that all necessary steps involved in the lanaliar~tion 
(8 pension caws ere taken well in time, an elaborate check 
list is to be prepared fw each indtwdual w h m  name 
appear on the superannuertim bst 

( IV)  Aftm completion of all documents, the Head of OfBce h r -  
wards the pension applicatim and connected pa- along 
wlth the Service Boak of the individual to the CDA(P) 
at least one month More the date of r e t i m n t  for sanc- 
tioning anticipatory pension. On receipt of the pension 
claim, the CDA (P) scrutinizes the claim and sanctions the 
anticipatory award if the documents are complete. After 
sanction of the anticipator). awards, the CDA (P) returns 
the Service Book and the connected papers to the Head of 
CMice intimating to him the information/documents which 
are necmsnry fur the Analisation of Anal award of pension 
Thew nre expected to be furnished by the Head of OfBw 
to him c?~pcditiously. Thc Service Book and the connected 
papers duly completed are cxamined by the CDA (P) be- 
fare thp h a 1  award is sanctioned; Art. 907 of C.S.R. enjoins 
that an ofRcer should in his own interest submit his appli- 
cation twelve months before the date of his anticipated re- 
tirement. 

(1) Tht. entire qualifying nan-gart.tted scrv~cc of u Govern- 
ment senTunt is admitted for pensian by the CDA (P) on 
the basis of entries regarding wrfication of service re- 
corded by the Head of OP&ce in the Sentice Book. In 
many cases, this certificate is not found recorded in the 
service documents, for some periods. 

(2) The pay entries in Service Books are t6 be verified in 10-1 
audit to the prescribed extent, with rde~encle to &ce 
copies of pay bills held by the unit/obice, and certified. 
This is necessary, as the quantum of pension depends on 
the emoluments d r a m  durlag the last three yeanr of 
qualifying service. There is always a time-lag ktrscn 
the last check of the Service Book in local audit, and tbe 



date of rctimment Pay en* mlating to this period are 
verified in the hfain OfRm of the Paying Cantrdlet. T h i s  
inevitably means some delay. 

(3) In the case of indrviduals who had mndered service on 
extra tcmporanz establishment or other casual W s  prim 
to 1.8.49 and &e subvqurntly brought oa to the m@ar 
establishment. a service verification statement in Ehc prm- 
cribed form, duly verifkd by the Pay Accounts OfPlcer, 
u necessary to admit thc senrice rendem prior to 1.8.46). 
This is not forthcoming in many cases. 

(4) Gazetted service is admitted for pendon an the W s  of 
the "Histwy of Gazetted Service" rnainWntd by Pay 
h u n t s  OtlRcer, In some c a m  Histay of Gazetted Ser- 
vice is not forthcoming, for intervening spells of service, 
and has to be constructed. 

(5) In r q x c t  of temporary sen?i@c, a CcrtiAcate is required 
to be furnished by the Head of the Ofice to the ef?ect that 
no portion of it was rendered, in a non-pensionable =tab- 
liahment or on daily rated basis, or in a post paid from 
contingencies. In many calm, thrt Certificate is not forth- 
coming. 

(6 )  In cases where an individual officiating in a higher post 
proceeds on leave/deputstion, etc. a Certificate to the 
cf&t that he would haw continued to omciete in the higher 
post but for proceeding: on leave/deputation is nemwuy 
In terms of Article 486-B, CSH, to dctcmninc tthe emolu- 
ments reckonable fur pension. This Certificate is not 
always furnished. 

(7) Mustrial employees serwng on Contributory Provident 
Fund basis have becrrme eligible for pensionary b o d t s ,  
and are eligible to m k o n  the service rmdmctd on Contri- 
bulory Provident Fund basis, after the Government &arc 
of the contributions to the Contributory Provident Fund 
with interest thercon has been recovered by Government. 
In some cases, confirmation to this effect is not furnished 
promptly by Heads of M c e s .  

(8) Until recently, where there were no nominations the 
payment of deathcumretiremmt gratuity was ma& only 
after obtaining a report from the civil authorities, result- 
ing in constderable delays. A civil r m  is still ntwes- 
nrg for papapmt of family penaim ir cags whem no 
mYu!ination exists, and the claimant is not the widow. 



(9)  minute appeals by Government servants regarding 
refixation of pay, chiinge in date of birth. d u n a t i o n  of 
break in service, etc. also result in delay In finaltsrrtion of 
pension asus.  fmck of r~orninations results in delay in 
family pen&!? mc9. 

The Initructions so far j.tsucd by the- hlin!s?rv for the c.nrly fina- 
lisotion of  pimion cnsm arcb considcrcd ;idryuntc. Thc htlnlstry c ~ i  
Dcfencc has a! r w d y  s t  rw,srd upon nil! conccr-ncil ;i I I L ; I X ~ ( ' : .  of t imr? 
in thc past the necessity of implcmcntlng t h e w  orders met i ( . ~ l o ~ s l ~ .  
However, in vicw of the dc4ay in thC finalisrrt~on of such cascs. which 
still continue to occur thc whole matter 1s under reviciv and it is 
proposed, if necessary, to take up the question of liberalisation of 
tht existing prwodurr5s and dt*letlon of thix unwanted p ~ w ~ s i o ~ x  
details, I ,  

The fallowing remedial measures have been taken to avoid clcla. 
in the submission and Annlis~tion of pension cases:- 

(1) Orders have been issued vide our O.M. No. 77548/AG,/ 
Org. 4 (b) / 13228/D(Civ. XI), dated 19-1 1-1966 intrduc- 
ing half yearly returns of pension claims in a prescribed 
form, outstanding for over 6 months, by the Heads of OfAces 
to their Departmental Heads at Command levels, to the 
CAO, Ministry of Defence in the case of civilians *wing 
in the Anned Forces Hqrs. and to DGOF in the case of 
factories s W .  A copy is to be endorsed to CDA (P). The 
Departmental Heads have betm asked to pay special atten- 
tion to these outstanding cases and issue suitable instruc- 
tions, =here nhessary, for expediting submissinn of want- 



ing partxulars/dwumentsf information etc. in order to Aaa- 
lise thP claims speedily. 

(2) There was a time lag previously in issuing ordcrs by De 
fence Ministry regarding pensionary matters in respect of 
Defence civilians on the basis of consponding orders is- 
sued by the Ministry of Finance. In ardpr to  obviate this 
t lmt  lag. orders h a w  b t ~ n  issued in December IS66 that 
the orders of Min~stry of Finsinct! in this regard will auto- 
n~atically apply to Ikfencc civilians as well. 

(3) A Pnmphltht on pension prwedurc for rendition of claims 
in respect of civilians paid from Defencc Scrviccs Esti- 
mates has been issued; almost all the ordcrs on the subject 
lssucd by Gowernmcnt from time to timv hnvc been conso- 
lidated. Copies of thc Panlphlut h a w  b c ~ n  supplied to all 
administrative officers conct~rncd 

( 1  ) In cases mcntionwj a t  (n) ( 1 ) ~ b o w ,  t h r  individual was re- 
quired t n  filc an  nf'fidalPit, dcclnring the period, involved and 
to furnish all r-eltwant rtt4nl ls  and cvidcnce in support 
thereof The ordtm 11;1v(> Iwtbn rtv-cntlv rrlaxcd in July 
196'7 (Minist 1-y ( , f  Finance* Notification No. F. 18 (4) /EV 
(C),'ti3, dated 20th Junt> 19fi7) and the. individual is re- 
qui r t4  to filc only ~t written stntcmcnt on plairl paper in- 
:;tcad of a n  nmdawt Hawwcr, this procedure can be re- 
sortrd to only ;tftnbr. contacting thcx offic~s whcw the indi- 
vldu;tl 1 1 a t 1  h w ~  ..;rl-sir~g t b t c .  and aftcar al l  efforts to get the 
SVTVICC' vc.r if i~d ~:LI-(> f a 1 1 ~ 4 .  It IS  now proposed tha t  the 
~ndiv~Cl\i;tl '~, ( I r . ~ l ; n ~ * : l t  ion :;hould bc cullcd for straightaway, 
ufitIlout i:oin;! t h roub~ t~  a11 t h t w  proccsws. especially in 
cascl: \vhc.rtb tht l  jwr~od 1nt.01ved is old, as them is little 
Iikclihooci (tf anv  rccords hcing available. This is under 
consicic,ration bv thth C C; D.A 

( 2 )  A t  obvlatc. rittl;tys rncntroncd In ( a )  ( 2 )  abovcb, a propo- 
sal tha t  dur inq t he  last three years of an individual's ser- 
vice, a concurrent rtbcord of the  pay and othm requisite par- 
ticulars should be maintained by the Paying Controller, 
is under warnination. 

(3) The orders issued in regard to periods of regular service 
for which service c~rification certificates are not forthcorn- 
jng (Vide item 1 above) have bccn made applicable also 
to wrvice rendered on extra temporary establishment/ 
m a 1  basis, etc. 



(4) It fr ~nrr,poled that pmiods of gawtkd sewice for which. 
the rqulsite "History" is not available shwid be dealt 
with under the orders laid down for nan-gazetted servants. 
and the Controller of Defence Accounts (Pens) authoris- 
ed to accept such p n o d  on the basis of declarations Eo bct 
furnished by the Government servant, with necessary evi- 
dence. The proposal is under consideration 

(5) The point mentir~ned a t  (a)  (5) regarding furnishing of 
a certificate by the Head o f  Offfcc to the eifvct that no 
portion 02 temporary service was rendered in a non-pen- 
sioneble establishment/daily rated,/paid from contingen- 
cies, i s  under examination. 

(6) In t he  cast. of persons officiating in  higher posts, the hen 
certificate should be incorporated in thc vrry order noti- 
fying leave deputation. and recorded in the Service Book 
at  thc time when a n  entry of the casualty IS madc. Xeces- 
sary instructions are under issue. 

(7) Instructions have been lssued in November 1% requir- 
ing Heads of Offices to record the fact of resurnptian of 
Government contribution etc. i n  the Service Books of  the 
individuals concerned. These instructions are now being 
mnerally implemented and have helped to eliminate de- 
leys on this account. 

(8) Orders have recently been issued vide Army Hq. letter 
No. 90679/AG/Org. 4 (Civ) (b) dated 29-6-1967 that for 
payment of death-cum-retirement gratuity in such cases, it 
would suffice if the highest ranking surviving eligible mem- 
ber of the family of deceased Government servant fur- 
nlshps particulars of all eligible members attested by a 
Gazetted OfRcer. 

The question of extending this procedure to grant of family 
pension is under consideration. 

(8) LP.C. cannot be issued unless and until "No Demand Cer- 
W c t e "  was issued by all conceivable authorities such as 
Director of Estates, Municipal Committee/ Corporation/ 
Libraries, etc. etc. As it is for the Departments/OfB~es 
concerned to see that their records are complete and No 
Demand Certificates are issued as soon as the individual 
has retired, it is proposed to ask the authorities concerned 
to take at least one y c t u  in advance to settle past 
arrears, if any. This would enable them to give "No I)e- 



mgnd CertMcate'' after a quick reference to the dcvelop-. 
menb of the last one par. 

Further, the Ministry of Finance (Deytt. of Expenditurt*) have 
issued instructions t d e  their letter No. 18 (7)-EV(B)/tiS-Pt. VIII 
dabed 10th Zldarch. 1986, which has been brought to the catice of all 
concerned, bawd on the rwammendatians of the Committee nt: Secre- 
taries that it will be presumed that there is no claim against a Govt. 
servant if none is received within six months after. his nltirmwnt. 
As a result of this, instructions have been issurd t o  i t 1 1  ti111 atlthori- 
ties that- 

(1) the application for the issuc. of "No UCZTINIW' Clc r t l l i~~ te"  
on the Directorate of EIditilt~s is to be sent to thwn one year 
before the  date of rctircmcnt of the officer concerned: and' 

( 2 )  there is no loss t to C'rovcrtirnt~nt dut: to ~ ~ c g l l g c ~ c c  t%tc*. 1111 
the part o f  the officials conccrnrd in intimating and prtl- 
gressing of the demands. 

(10) At present, the pension docurrwnts along wlth thc Stwic '  
Boak are rquired to be submitted by the Heads of the O f ' k e s  to the 
CDA(P) only one month bcforc~ the anticipated date of retirement of 
the individual for sanctioning anticipatory pension. After sanction- 
ing anticipatory award, the CDA (P) will return the Strv~ct .  Bonk 
intimating to him the informationldwuments necessary for the flna- 
lisation of the pension case. This limit of one month is not cansidered 
adequate and it is proposed to raise i t  by 3 months or G months as 
considered aciequate for examination. 
TI. StutMics regarding elainsv fo r  pensions which have been oj~tstand- 

ing for more than sir months furnished by the CGDA's Ofice 
are as under: - 

(A) Statement showing position of outstanding penxion 
claims as on 1-11-1967 

Year Civilians 



The r c a ~ c m  for the non-finalisation of pension cases in respett of 
civiljans paid from Defence Sewices Estimates which arr  more than 
*one year old, h a w  been explained in item I ( a )  abovc. 

(n) provisionti1 p n s i a n  anticipatory pension so far as civilians 
pnid from Defence Service Estimates arc concerned, has 
h e n  paid almost in all cases which arc over one year old. 
at; will be sccn from the statement given above. The 33 
cases in which nnticlpators awards h a w  not been so far 
paid pertain cmly to 1986-67 

(b )  C.G.D.A. has intimatcd that  the  CDA(P) has no ready 
means of ascertaining i n  respect of the pension caws pend- 
ing for over six months whether thc employee concerned 
has sincc dicd. Howe\*cr. as soon as the infomation 1s 
convr*ycd to him and the family pension claims are sub- 
mitted, nwrssar?. action to smct ion anticipatory pension to 
the extent actlnissiblc under' r u l a  is taken on a priority 
basis. 

111. So far  as the c!tvi'linns m i d  ftnm Dcfcnce Servicec Estimates 
nrc canccrncd, rrnticipntmv rrwnrds h a w  hccn snnctianed in almost 
a11 c n m  over one venr old. and c7s slwh there is no case penainq 83 
mrntinnrd in the ~ l r ~ i t  Pnrn in which sn'irinntorv pensinn has not 
twcn paid. 



S. No. Pats No. Ministry ' 
of Department 

Report concer ncri 

C~nclusim -Hecornmen Jat ion 

I .  I 0  Dcfxlct The Committee find from the Mrnistry's note that one ai 
the most ~mportant  reasons fl,r the shortfall in capital outlay for 
the three Armed Services is a timc-lag in the sanction of work at 
Government le\.el. Another important r a s o n  for the shortfall is 
the non-receipt/non-payment of bills 'debits of stores. The Con- 
mittee would l ike Government to t a k ~  suitable action to reduce 
the time-lag rn the processing and sanctiorr of projects as also to 
speed up the receipt and payment af stores 50 that debits are settled 
in time. 

x -1s do. The Committee are glad to note that the net shortfall of 2 
I .  16 expenditure incurred by the Defence Services in relation to the 

-- ----- -- ---- 
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2 (d.) 1.17 IMkn~e total amount authorised by Parliament in 1965-66 worked out to a per- 
centage of only 0.1. The Committee. however, find that there 
continued to be wide variations between the actual expenditure 
and the budget estimates (original and supplementary provision) 
under some subheads in Grants Nos 11. 12. 13 and 1li Under the 
sub-head 'Purchase of Material for Ordnance Factories in t i )  India 
and (ii) abroad except in U.K.'. there was a saving sf Rs. 14.66 cram 
which worked out to 20 per cent of the total provision. In the  c a s ~  
of 'Expenditure on procurement of Stores for Parks and Divisional 
stocks and their maintenance' and 'Expenditure on Major Works 
other than Capital Projects', the excess expenditure over the total 8 
provision was 88 per cent and 94 per cent respectively. 

In the case of Grant No. 13, there was a saving of 18 per cent 
under the sub-head 'Expenditure on Airframes and engines except 
in U.K.'. and 28 per cent on 'Expenditure on Aviation Stores in U.K.'. 
There was excess expenditure to the extent of 52 per cent as com- 
pared to the total provision under the sub-head 'Expenditure on 
Ordnance stores excppt in U.K.'. 

In Grant No. 117-Capital Outlav, the excess expenditure 
was 96 per cent and 40 per cent respectivelv on the subheads 'Out- 
lay on Industrial and umer Organisations' and 'Plant and machinery 
for Factories'. The Committee agree that while there might be some 
unforeseen circumstanm wnkh upet the estimates of expenditure, 



do. 

wide variations ranging item (-)29 per cent on the one side and 
(+) 96 per cent on the other rndicate that the estimates could be 
more realistic and accurate. The Committee hope that the Ministry 
of Defence will devise suitable measures to cnsure that their budget 
estimates are prepared with a p a t e r  degree of precision to avoid 
wide variations. 

The Committee would urge on Government the necessity for the 
early conclusion of measures tl, improve Anancial accminting in re- 
gard to the speedy adjustment of Customs Dutv on defence stlrwes. 
The Committee are glad to note that the ~ r n l s i r ~  of Defence have 
taken certain steps to ob~piate delay un their part in the adjustment 
of Customs Duty. The Committee would like to watch the results 
of the implementation of the corrective steps through future Audit 
Reports. 8 

As regards Grant No.  12-Defence Services, Effective--Navy, the 
Committee hope that the contemplated improvements in the prepa- 
ration of estimates would be effected early. 

Subject to the obstrvatir)ns made above. the Committee recom- 
merit that excesses under Grant No. I f  -Defence Services, EfFec- 
tiv-Army, Grant No. 12-Defence Services, Effective-Navy and 
Grant No. 117-Defence Capital Outlay may be regularised by Par- 
liament in the manner prescribed in Article 115 of the Constitution. 

The Committee are not satisfied with the results achieved SO far 
in the verification of the d t  for stores in consignee's ledgers 



They regret to note that there were as many as 402 vouchers which 
were outstanding for more than six vears and that as on 30th Juc. 
1967, there were as many as 11.1 ; 8 rmlinked vouchers. As nm-bk-  
ing of credits of stores in consignees' ledgers might lead ta a diver- 
sion of stores to unauthorised purposes. the Committec desire that 
special steps should be taken to reduce the number of unlinked 
vouchers so that stores accounts represent the true state of affairs. 

Defence The Committee regret to note that. in these cases. while termina- 
ting the contracts under Clause 55, the Chief Engineer did not take 
into account the possibility of extra expenditure that might result. 
The Committee hope the hiinistry of Defence will take suitable 
steps to ensure that such cases do not recur. 

do.  The Committee feel that. if all the instructions issued in August, 
1W. had been strictly followed and action in fact taken against the 
Officers who were found to be habitually paying advsrnres to Other 
Ranks in disregard of these instructions, the position of debit bal- 
ances would not have deteriorated. The Con$tnittct wt~uld like Gov- 
ernment strictly to enforce these instructions. 

The Committee would also like Government to take an wrly 
decision on the proposal of granting advances against enly the fixed 
items of pay and allowances and not against other fluctuating dew- 





I 2 3 4 
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In the case of employees dying in harness, while the pension 
papers are required to be sent to the Controller as soon as pmible 
after the event, out of 2,625 pension claims received during 1965-68, 
489 (18 per cent) were received between 6 to 12 months, 958 (37 per 
cent) between 1 to 3 wars,  and 493 (19 per cent) more than L years 
after the death of the  employees. 

The Committee note that two of the main reasons for delay 
in submitting pension papers to accounts authorities in timc are the 
absence of entries regarding qualifying service in the service dmu- 
ments and delay in the receipt of 'No Demand Certificate'. Thc C o n  
rnittee note that Government propose to take a number of measures 
to eliminate delay on these counts by prescribing that, during the 
last three years of an individual's scrvice, a concurrent retard of the 
pay and other requisite particulars should be maintained by the 
Paying Controller and that all the authorities concerned ~ h ~ u l i l  be 
asked to take steps to settle a t  least one year in advance all past 
arrears to facilitate the issue of 'No Demand Certificate' and to p m  
scribe an overall time limit after which it would be held that  them 
was no claim) outstanding against the Government servant 

The Committee hope that Governtnent will talre an early 
decision on 'these proposals so that pension cases are processed with 
the utmost exoedition to obviate needless hardship to Government 



servants who have retired after rendering long years of faithful 
i 

service. 

do. It is unfortunate that, due to lack of co-ordination between 
the authority suspending the exa~nin;rtlons and the authority giving 
the print order, no steps were taken to cancel the print order for 
"Queen's Hegulatirm~ for the Army", with the result that the publi- 
cation became surplus to requirements. The Committee hcpe that, 
with the remedlal measures p r o ~ m e d  to be taken, such imtances of 
lack of co-ordination will not rccur. 

do. 

do. 

The Committee note that t h e  Mmistry of Defence have taken 
or propose to take a number of mt-asures to effect economy and avoid 
infructuous expenditure on the prlntrng and distribution of publica- 
tions. The Committee consider that the  print orders for these pub- 
lications should be placed on a more realistic and conservative basis, 
so that wastage resulting from excessive print orders and the c o w -  
quent accumulations in stock are strictly avoided. The Cornmitt= 
would Me to watch the results of the various measures taken by the 
Ministry of Defence through future Audit Rep~rts. 

The Committee feel that the large number of cases of losses 
io stores mentioned above indicate the necessity of reviewing and 
modemising the system of ordering, maintaining and i.usuing of 
stocks. 

The Committee understand that the Ministry of Defe- is 
introducing, on an experimental basis, computerised inventory eon- ' 

-- 
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trol in the Central Ordnanc~ Dqmt, Delhi Cantt. and the Central 
Ordnance Depot. Jabalpur. and that t h ~ y  would consider i t s  exten- 
sion to other Ordnanre Depots after the resulb of these exoerimnts 
have been studied. The Committee expect the Ministry of Defence 
to take suitable measures In the light of the results of the experi- 
ments being carried out by them in the introductmn of modern 
methods of inventory control, so as to effect rationalisation, achieve 
economy consistent with security and ob\*iate Inssee. 

The Comm$ttee find that the delay in the preparation of logs 
statements and the regularisation of losses is mainly due tu delay 
in:- 

(a) the constitution of Courts of Inquiry and mnsfderaticm of 
their reports; 

(b) the halisatioh of disciplinary action against those who 
were held responsible for the losses; and 

(c) the consideration of cases by the authorities at various 
levels. 

The Committee note that the Ministry of Defence have taken 
certain steps in December. 1966, to expedite regularisation of losses. 
These steps inter olia included ( i )  laving down a time-schedule for 



the various a u t h o r i t ~ e ~  involved in the regularisation of Lsses, (ii) 
delegating additional financial powers to the Military Engineer &r- 
viccs authorities for dealing with the losses and setting up of an ad- 
hoe Committee for finallsing all cases of losses incurred upto 31st 
March. 1964. Thc Conrnittee desire that t h ~  Ministry of Defence 
should enhure th.,? the  instructions issued by them in December, 
1966. a r c  strictly ! r \ l l ~ t v t  i n11d delays in the  constitution of Crmrts of 
Inquiry are aw~lded l ' ! ~ . .  Comrn~ttrxt wt~uld also 11ke to watch the 
progress in the rceul.ii :-. '!on of losses through future Audit Reports. 

The Corwnittee li:,pe that the Ministry of Defence will take 
suitablc steps to get yuicklv the replacements for the deficient corn- 
ponen!~ o r  the refund of t h e  motley from the suppliers in accord- 
ance with the terms of the  contract. Ttw Committee would like to 
know the final result. 8 

The Committee regret t o  n o f c  !hat thrs requirements of the assem- 
I 

blies of :u-u p a r t s  in this case were overestimated with the result 
that 18.5 out  of the 230 u n ~ t s  ordered are surplus. The Committee 
feel that the  rqu i r e rnen t s  ~ ) f  spare parts should be worked out on 
the basis of needs and experience of particular equipment under 
Indian conditions axd :lot on a the~retical basis. In this connection, 
the\. would also I!ke to invite the attention of Government to para 
2.15 and paras 2.34 to '3.37 c ~ i  their 15th Report (Fourth h k  Sabha) 
where similar cases of  over-provisioning in the Air Farce had been 
commented on. The Comm:ttee stress that the Ministry of Defence 
should take suitable steps tq rationalise and modernise their system 
of inventory control to avoid the recurrence of such ciues. 



I f  2.25 Deftace The Committee. on a number of occasions in the past, have 
2.26 commented on the disposal of surplus and obsolete stares held by the 

Defence Sewices. They would like to  invite reference in this eon- 
nection to para 9 of their 4th Report {Third Lok Sabha), para 37 of 
their 17th Report (Third Lok Sabha). para 3.15 of their 48th Report 
(Third Lok Sabha) . 

The Committee notc that recently a number of steps, including 
the delegation of enhanced financial powers. have been taken by 
the Ministry of Defence for the speedy dispowl of obsolete stores. 
The Committee observe that speed in the dispsal of unwanted sur- 5 
plus and obsolete stores has lately acct.leratd. The Committee 
would like the Ministry of Defence to keep a close watch over the 
disposal of obsoiate stores to obviate expense an unnecessary storage 
and loss due to deterioration. 

The Committee are unhappy to note that stores which had been 
declared surplus to requirements are occupying 1.26 lakh square 
metres of covered accommodation, with the  result that there is not 
enough suitable covered accommodation for other current stores, 
thus exposing them to the risk of accelerated deterioration. 

The Committee are distressed that costly and scarce stores, 
like cables costing Rs. 11.48 Iakhs, were allowed to be damaged for 



want of covered accommcdation. The Committee need hardly stress 
that scarce covered accommodation should be utilised for keeping 
current stores and that every effort should be made to dispose 
of obsolete and unwanted stores without avoidable delay. 

do. The Committee observe from Government's reply that there 
was a discrepancy in the number of jeeps programmed to be discard- 
ed on t h e  basis of the age formula even assuming that they had mm- 
pleted the prescribed mileage by that time in as much as the number 
of jeeps of 1961 vintage and earlier was no mure than 8706 against 
the contemplated disposal of 10,270 jeeps by 30th September 1966. 
The Committee are unable tc, appreciate how such a gross mistake 
could occur in preparing an important programme of disposals and 
replacement and desire that responsibility for i t  should be fixed. 
The Committee need hardly add that  suitable measures should be 3 
taken to ensure that the programme for disposals is prepared with 
the utmost care on the basis of factual data. 

The Committee note that, as  a result of measures recently 
taken, 23,985 vehlcles out of 28,060 vehicles discarded upto Septem- 
ber, 1966, had been disposed of. According to the discard programme 
similar number of vehicks will soon come up for dis-1. In view 
of the large number of vehicles declared for disposal, the Committee 
expect Government to ensure that the disposal of the vehicles as also 
of the spares is so arranged as to fetch the maximum return fo Gov- 
ernment. The Cornmittee stress the importance of taking early w- 
tion to dispose of M.T. spares worth Rs. 15 mores which were awajtfng 
disposal on 31st July, 1967. 



Accordrng to the new discard policy, 1-tonner, CS Stonner, 
jeeps and motor cycles will be dscarded after a specfwd number of 
years irrespective of the mileage performed. It  is possible that an 
appreciable number of vehicles, particularly those kept in reserve, 
lnav not have done enough mileage. The Committee would, there- 
fore, like Government to examine whether such vehicles should not 
be offered in the first instance to other Government departments 
and Public Undertakngs before disposing them of through the 
D.G.S. & D. 

b d  Defence The Committee would like to be informed whether m y  estimates 8 
of these consequential econonltes were made at the time d the adop 
tion of the revised disposals policy and how far these estimates have 
been realised in actual practice. 

do. The Committee feel that with a little more coordination, the 
purchase of vehicles in excess of ttuthorised strength could have 
been avoided. The Committee are  unhappy to note that for, want of 
this coordination, it was only after Audit had intervened that certain 
orders for the supply of jeeps and motor-cycles of the value of about 
Rs. 4.50 crores were cancelled. The Committee hope that the Minis- 
try of Defence will take suitable measures to ensure that the procure- 
ment of vehicles is fully coordinated with actual requirements (~n4 
authorisation so as to obviate excess purchases. 



The Comrnlttce regret to note that, due to lack of b a h m  
betwc.cn the numbers of drivers and of veh~cles in transport and am- 
bulance units, an expenditure of about Rs. 12 lakhs was incurred on 
the wages of drivers and cleaners who were without vehicles and 
that simultaneouslv an expenditure of over Iis. 19 lakhs had to be in- 
curred for h i r~ng  transport from private operators. 

The Colnmi ttee find that there has heen lack of coordinatioh 
between the d~fferent  branches of Army Headquarters in regard to 
the recruitment and posting of drivers to General Transport Units 
and the supply of vehicles to these u n ~  ts. Had the branches concern- 
ed taken concerted and prompt action on the basis of the various 
strength returns and vehicles returns submitted by the Units, the 
imbalance between the number of drivers and that of vehicles could 
have been appreciably reduced. 

The Committee note that necessary instructions have now 
been issued to set matters right. They hope that a close watch will 
be kept on the implementation of these instructions by Arnlry Head- 
quarters. 

The Committee are unhappy to note that the competent 
Engineering authority accorded the technical sanction for the work 
without either working out any detailed design for the work or 
checking up thoroughly the design submitted by the contractor, with 
the result that one of the reservoirs collapsed when brought into use 
in September, 1965. The Committee cannot w a p e  the conclusion 





were required to be provided without extra cost. The Committee 
note that disciplinary action is being taken against the oRlcers r e i ~  
ponsible for the lapses in this casts. 

The Committee would like to be informed of the result of 
arbitration in this case. 

do. The Cornrnlttee understand that the object of the work 
sanctioned under the Emergenq Works Prwtdure is to ensure com- 
pletion of the work with the minimum delay and maximum economy 
in regard to money and stores. In the pre-sent case neither was any 
t h e  saved nur any wonomv achieved C)n the contrary this led to 
the lockmg up of capital and unproduct~t-c expenditure. 

The construction of the ~ e w r ~ i o r s  was started in April, 1964, 5i 
seven months before the  gr~r~Ioylst's rqmr t  on the suitability of the 
tentatlve srte of the tubewells was received in November, 1964, and 
the availability of the requisite quantities of water had been satis- 
factorily established. The sinking of the first t u b  weli was com- 
menced in August, 1965. n;ne months after the receipt of the gdo- 
gist's report and its performance test c-onducted in T)ec.ember, 1966, 
ten months after the revervom were completed. These facts clearly 
indicate that there was lack of coordination in the planning and 
execution of the project The Committee expect Government to 
take suitable measures to ensure effective coordination in the plan- 
ning and execution of work so as to obviate a -meme of such 
Cases* 

-----.- 





do. 

The Committee except Government to iake suitable remedial 
measures to ensure that such lapses do not recur. 

The Committee hope that, exapt for cases under arbitratran and 
pending in the Courts, the M ~ l i t a q  En@neer Services authorities 
will take adequate steps to effect recoveries from contractors of the 
belance of Rs. 1 - 41 lakhs of overpayment. 

The Comiztee  regret that as admlttd in evidence there has been 
a certain lack of planning and forethought in the purchase and 
mstallation of equipment, resulting In an infructuous cvpenditum 
of Rs. 6-54 Iakhs. If the proposal for the purchase of mooring 
equipment had been examined in detail and difaculties in the avail- 
ability of site foreseen. this infructuous expenditure could have been 
avoided. The Ministry of Defence should issue su table instructions 
to e w e  that projects are sanctioned only after examination of all 
aspects so that cases of this type do not ~wnu. 








